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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIV E‘Q
Thursday, 4th March, 1948.

The Asa;mbly met in the Assembly Chamber of the Council House at ¢
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V
Mavalankar) in the Chair. .

DECLARAbeN BY MEMBERS
The fOIlO‘;il’lg member made the declaration under Rule 2C:
The Honourable Shri K. C. Neogy (West Bengal: General):

. STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

ProvipENT aND DEFENCE PROVIDENT FuNDS OF GOVERNMENT EMPLOYEES ¥ROM
PARISTAN
597. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of I'inance be
pleased to state whether any steps have been taken to safeguard the interests
of the personnel of the Government of India so far as their Provident Fund and/
or Defence Provident Fund lying in the_books of the Accounts Offices in Pakistan
are concerned?
{b) Will the formalities for the perinanent transfer of these acecounts be com-
pleted soon and if so within n:'hat period?

The Honourable Shri R. K, .Shanmukham Chetty: (a) The Provident Fund
balances of Government employees are merged in Government's cash balances
and if a Central Government ‘servant has opted for service in India the
liability for the outstanding balance in his Provident Fund account-will be
assumed by the Government of TIndia irrespective of the accounts-officer on
whose books the accounts were originally borne.

h) The extent to which these accounts bave already been transferred to
Indin is being ascertained and steps will be taken to expedite the transfer
of accounts in the remaining cases.

Mr. B. K. Sidhva: May T know whether in all eases the Pakistan Govern-
ment have sent the accounts of these employees who have opted for TIndia
or whether there are still some to be received?

The Honourable Shri R. K. Shanmukham Chetty: How is it possible to
answer that question? T said that so far as our knowledge goes quite a oud
deal has already been transferred and we are expediting the transfer of that
which is left. - )

Mr. R. K. S'dhva: Is it not a faci, Sir, thet representation has been made
by employees who have come out from Pakistan, to the Government Depart-
ments that their service books ete. have not yet been received and they are
considerably handicapped? : .

l_'he Honourable Shri R. K. Shanmukham Chetty: We are referring to the
Auditor-General to find out whether the cases of all those who have opted for
India have now beeu transferred. . .

Mr. B. E. Bidhva: May I know, Sir. what steps Government have thken |
.to transfer the G. P. Fund accounts of the Government of India employees .
who came to India just before the 15th August 1947? Will their eases also
be considered similarly?
’ (1565) . .
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have notice.

[4TH Mar. 1048
The Honourable Shri R. K. Shanmukham Chetty: I do not know, I must

Prof. Shibhan Lal Saksena: Is he aware, Sir, that employees who have
come from Pakistan are experiencing great difficulty because they are not

getting the Providend Fund?

Mr. Speaker: That is covered by the answer already given by the Honour-

able Minister.

TEMPORARY STAFF INVARIOUS MINISTRIES

598. *Mr. R. K, Sidhwa: Will the Flonourable Minister of Home Affairs be
pleased to state the number of officers and subordinates employed in a temporary
capacity for over three years in the various Ministries and attached offices

of the Government of India?

The Honourable Sardar Vallabhbhai Patel: A statement containing the
required informaticrn 'is laid on the table of the House.

Statement

‘Bhowing the number of temporary employees

Name of Ministry

Ministry of Home Affairs .
Director Intslligence Bureau .
8pecial Police Establish t .
Ministry of Agriculture . -
Ministry of Finance . .
Revenue Division . . .
Food Division . . . -
Defence Division . . . . .
States and E. A. Division . . . .
I. & C. Division . . . .. .
National Savings Central Bureau . .

with more than three years'service

Finangial Adviser Delhi Province under the M‘u;isbry of Finance

Ministry of Information & Broadeasting

D. G., ATR ..
Press Information Bureau . .
Director, Publications Division . .
Overseas Posts . . . .

Ministry of Defence . .
Armed Forces Headquarters. .

Ministry of Labour . . . . . .

D.G,R.&E. . . .

Ministry of L. & S. . . . . .
D. G., Disposals . . . . . .
D.G,I & 8. . . .

Director of Industrial Statiatics, Simla,
Newsprint Offico, Simla . . .
Coal Commissioner's Organisation, Caleutta

Iron #ngd Steel Control Organisation . .

Ministry of Works. Mines & Power . . .
Office of the Controller of Printing & Stationery
Ministry of Railways . . - - .
Central Standards Office Railways .
Controller of Railway SBupplies
Ministry of Commerce . . .
Office of the Supdt. of Insurance .
Chief Controller of Imports . .
Cluisf Controller of Exports . .
Adm. Intelligence Room . .
Eeonomic Adviser's Office . .
Ministry of Cominunications
Civil Avaition Directorate
P. & T. Directorate . .
India Meterological Departmen
Ministry of Education - . .

Officers
2
1

LD =1

Subordi-
nates
160
43
157
138
17

176
5
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Ministry of E. A. & C. R. B . . . . 3 131
(includes HPM's Sectt. & Consular posts abroad) .
Ministry of Food . . . . . . . 54 43
Ministry of Health . . . . . 4 l”
Ministry of Law . . . . . . . .. i
Ministry of R. & R. . ' . . . . 2 oy
Ministry of States . . . . . . . . A
Ministry of Transport . . . . . .
Ministry Without Portfolio . . . . . . "1
Secretariat of the Legislative Assembly . . . e
Partition Secreta.riat . . . . . . . ki
Federal Public Service Commission . . . . e I:l
Cabinet Secretariat . . . . . . .. 0
Total — 530 1484

Me. B. K. Sidhva: May I know the total nymber of officers il
subordinates ?

The Honoursble Sardar Vallabhbhai Patel: Officers 530 and subordinates
11,484. |

§hri Khurshed Lal: DosGovernment intend to refer these cases to the
Federal Public Service Commission?

The Homourable Sardar Vallabhbhai Patel: Many of them have appesred
before the Public Services Commission for examination.

Shri M. Ananthasayanam Ayyangar: Have the Government taken any deci-
sion as to how many of thesz posts will be retained and how many people
will be sent out?

The Honourable Sardar Vallabhbhai Patel: The House probably is aware
that & special Economy Committee has been appointed—a Retrenchment Com-
inittee 8o to say —of which Seth Kasturbhai Lalbhai is the Chairman, and
when, after full examination, the report is received the question will be decided.

Prof. Shibban Lal Saksena: Will the Honourable Minister let ns know
whether provision for alternative employment will be made before retrench-
ment is effected?

The Honourable Sardar Vallabhbhai Patel: It is difficult to suy «t present
as to what will be their fate after the report is reccived; but if alternative
empleyment is available Government will certainly consider the matter.

Shri Mohan Lal Saksena: May I know, Sir, whether the Committee has
begun to function—is it sitting here in Delhi?

The Honourable Sardar Vallabhbhai Patel: I have no information. Tf it
has not already donc, it will begin to function very soon.

’Shi'i Mohan La' Saksena: Iz it not a faet, Sir, that one of the members
has expressed his desire to resign because the Chairman is not prepared for
the Committee to function before April?

The Honourable Sardar Vallabhbhai Patel: T have no knowledge of 1it.

Dr. V. Snbramg.mam: Mav [ know. Sir. whether the figures given by
the Honourable Minister velate tc pre-partition or post-partitien period? |

The _Honourable Sardar Vallabhbhai Patel: They relate to employees in our
Secretariat now.

DEMORILISATION OF TxDIAN EMERGENCY COMMISSIONED OFFICERS AND
OTHER RANKS -~ *

589. *Mr. R. E. Sidhva: (a) Wil the Honourable Minister of Defence o2
pleased to state whether any Tndian Emergency Commissionad Officers or cther
ratks of the Arny, Navy and Air Foree have heen demobiliscd sie  5th
August, 19477 . . *

(b) Tf so, what are their numbers separately in each Force? .
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(¢) Ds Government propose w consider the desirability of utilsmy tusi:
services in the course of expansion of the Armed Korces in future?
(d) 1f not, how do Government propose to employ themn?
The, Honourable Sardar Baldev Singh: (a) No.
(b), (¢) and (d). Do not arise, in view of the answer to part (n)
IMPLEMENTATION OF SEORT TE.M SCHEME OF BHORE CoMMITTEE’S REPORT
600. *Seth Govinddas: (a) Will the Honourable Minister of Health be

pleased to state what steps have been taken so far t0 implewent the short
terin scliewe of the Bhore Committee’s Report?

(b} In view of the shortage of doctors in India, do Government propose to

consider the advisability of reduemg the M. B. B. 3. course to lour yeurs as
in emergency measure?

The Honourable Rajicumari Amrit Xaur: (a) 1 would invite the Honeurabln .
Member’s attention to the answer given to Question No. 741 asked hy him on
the 10th December, 1947 and to the reply given to Shri Damodar Swarap
Beth's starred question No. 263 on the 12th February 1948,

(b) This is_primarily for the Medical Council pf India and the Universities
to consider. But 1 may mention that the majority of members of the Bhore
Commiittee did not favour the idea that the period of training of doctors
should be reduced for the purposé of increasing the number of doctors.

Seth Govinddas: With respect to part (a) »f the Question, is it not a
fact that as a short-term scheme the Bhore ( mmittee recommended some-
thing with respect to Ayurved, and may I kno.. what Government is going to
de as far as Ayurved is concerned because in tire previous reply the Honour-
able Minister did not say anything about it?

The Honourable Rajkumari Amrit Kaur: I may mention that I have already
replied on the floor of this House as regards Ayurved. A Committee was
appointed; that Committee’s report has unfortunately heen delaved because
of the illness of its Chairman, but I am expecting it anv dav and the moment
that report comes in, the matter will he given consideration.

Seth Govinddas: Does the Honourable Minister know that as far as +that
Committee was concerned there was lot of criticism in the Press with respect
to its personnel? Under these- circumstances will Government see that the

real representatives of Avurved are consulted before that revort is given effect
to?

The Honourable Rajkumari Amrit Kaur: Government is aware of the criti-
cism, and the Committee. wherever it has travelled. “has taken the opinion
and called in evidence of the Ayurved physicians of the Province concerned.

Seth Govinddas: Will the Honourable Minister consult the representatives
of the all-India Ayurved Sammelan as far as Ayurved is concerned?

The Honourable Rajkumari Amrit Kaur: When the report is received that
matter will be considered,

Shrimati G. Durgabai: Tn view of the <hortage of doctors. is the Honourahle
M'nister aware that there is a larze number of doctors d'splaced from  their
Emf(rgsi_on- on account of their participation in the national struggle, who may

e willing to' join the Government service? . .

The Honourable Rajkumari Amrit Eaur: I shall be glad to receive the names

of all those.
imati @. Dulgabai: Was any attempt made to collect statistics regard-
ing the numbers of such doctors? .

The Honourable Rajkumari Amrit Eaunr: We have had a certain number of
names sent to us during the recent disturbances, but this is primarily a.matter
" for the ‘Provincial Governments concerned
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Shrimati G. Durgabai: Will the Honourable Mimister issue # direcfive to
#te Provincial Governments to lift any restrictions ifposed on these doctors,
if they want to enlisi their services? EE

The Honourable Rajkumari Amrit Kaur: I shall consider that suggestion.

Prof. N. G. Ranga: Have (Government any proposal to establish a School
of Medicine in Indian methods on the same lines on which such a school has
been run In Madras for the last twenty years?

The Honourable Rajkumari Amrit Kaur: That matter will come up for con-
sideration after the receipt of the Chopra Committee Report.

PusLicaTion oF REVISED EDITIONS OF DEALINGS WI11B INIL:N P9/ K

601, *R. B. Lala Raj Kanwar: Will the Honourable Minister of States be’
pleaggd to state: .

(a) whether Government are aware that the latest available cditions of
Aitchison’s '‘Ireaties, Kngugements and Sanads” and ~“Memoranda ou lodiun
States'’, which used to be issued at reguiar intervals in the past, wesre pub-
lished many years ago and are consequently out of date;

(b) if so, whetier Government mtend to bring out in the ncar future
revised and up-to-date editions of these publications; and

(e} if the answer iu purt (b) abuve be m the negative, whether Uovernwent
propose to consider the feasibility of deoing so as soon us possible/

The Honourable Sardar Vallabhbhai Patel: (a) The latest edition of
Aitchison’s Treaties was published in 1929 and Memoranda on Indian States
in 1040,

(b) and (c¢). In view of the rapid changes taking place in the States, the
present is not an opportune time for considering this question.

Shri H. V. Kamath: Ts it not a fact that the ceaseless labours of the
indefatigable States Minister have rendered most of these Treaties, Engage-
ments and Sanads extinet and a thing of the past?

Mr, Speaker: Order, order. It does not arise at all.

ExreorT oF INDIAN OP1UM

1602, *Shri Lakshminarayan Sahu: {a) Will the Honourable Minister of
Finance be pleased to state what are the countries to whieh opinm iz exported
frofi India and for what purpose it is so exported?

(b) Are Government deriving any revenue from the sale of opium?

(e) Have Government adopted the policy of not makiug eny iuccme (ut of
opium sale?

(d) If not, do Government propose to declare that Inflia will not sell any
opiunt excepl for medicinal purposes?

The Honourable Shri R. K. Shanmukham Chetty: (s) The countries to
which opium is exported are those with which India has a close geographical
or long standing political link, namely, French and Portuguese Settlements in
‘Indis, Nepal, Zanzibar (including Pembaj, Burma, Aden, Pakistan and United
Kingdom. The export of opium to these countries other than U. K. is allowed
for medicinal as well as non-medicinal purposes and is confined only to the
quantities approved by the (Governments of those territories. The suPply to
the U. K. is purely for medicinal purposes.

(b) and (c). Opium issued for internal econsumption in India to the Provin-
cial Governments and Indian States and to Pakistan at present is sold at cost
price and no. profit 18 made by the Government of Indm,; Pm\rlr}c:ul Govern,
ments and States sell opium in turn to fhe cohsumer at higher prices, and the

¥ Anewer o this question laid on the table, the questioner being absent. "

.
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difference constitutes a part of the Provincial Excise revenue. As for other
countries, the French and Portuguese Setitlements in Ijlndm.,‘ Nepal, and
7anzibar obtain their requirements from the neighbouring Provincial Govern-
mcnts—while supplies to U.K., Burma, and Aden are made by the Government
of India on a commercial basis and a profit is made thereby.

(d) The present position is as indicated in the reply to part (a). The Gov-
ernment of India have, however, recently accepted as their policy the prohibi-
tion of opium production except for medical and scientific use and will endea-
vour to give effect tc this policy at the earliest possible date cowpatible with
effectiveness. '

DisposaLs oF INCOME-TAY APPEAL BY .SSESSEES FEOM PAKISTAN
603 +[ Shri T. T. Erishnamachari:  will t e Honourable Minister of
Shr: K. Santhanam. o
Finance be pleased to state:

(n) the arrangements which have been made for the disposal of income-tax
appiais uled by assessees originallv resident in Pakistan, but who have since
migrated into India; and

(b) whether Government bave taken any steps to have the appesls trans-
ferred to the Income-tax Appellate Tribunal in India or propose to devise some
other suitable method for disposing of them?

The Honourable Shri R, K. Shanmukham OChetty: (a) The Appeals
referred to fall to be disposed of by the Appellate Assistant Commissioners of
Income-tax in Pakistan. The Pakistan Government has agreed to direct the
Appellate Assistant Commissioners not to pass ex parte orders during the
current financial year on appeals filed by evacuce assessees of West Punjab,
unless the appellants themselves agree to their doing so.

(b) No. There is no method of transferring the appeals filed in Pakistan to
i.mli‘n, unless the assessment case. as o whole, is also transferred to India. As
Pakistan is entitled to make assessments in these cases and retain the tax on the
iucome which acerued or arose prior to 15th August 1947 they are not likely to
agree to the transfer of these rases to India.

Shri K. Santham!m‘: Mav 1 know, Sir, whether the Honourable Minister
has considered the desirability of extinguishing these appeals and let these peo-
ple start new uppezls? When these people are in India, what are they to do
there ? :

The Hongm'able Shri R. K. Shanmukham Chetty: T do not know, Sir, how
we can uullify the sovereign powers of Pakistan to entertain any appeals or
to dispose of the appeals in any manner they like.

Shri K. Santhanam: Mav I kuow. Sir, if the Honourable Minister is aware
that .th.ls question refers to people who have come down here who are bevond
the jurisdiction of Pakistan courts? )

Mr, Speaker: | am afraid it is arguing.

; glhri M. Ananthasayanam l.?yyanga;. Will the Honourable Minister. in view

OL their assessing persons who are here, enter into a reci rocal arrangement
for a period with the Pakistan Government in respect. of ppeople ﬂwhogL h::e
gone there?

Mr.*Speaker: 1 am afraid this is also an argument.

OFFICERS IN GOVERNMENT oF INDIA GETTING MORE OR LESS THAN Rs. 3,000 p.m

604, Shri T. T. Krishnam -
« * Shri K. Sant.hanu:: acjlan Will the Honourable Mlvnister of Home

affairs be pleased to state :
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(a) the number of officers in the Government of India who are"f..i'rawing a
salary of over Rs. 38,000;

(b) how many of them were getting less than Rs, 38,000 before August
15, 1947; and

(e) whether Government have undertaken to continue to pay salarics on
the old scale to pre-1931 entrants, even when they are promoted quickly fiom
comparatively junior posts to high senior posts?

The: Henourable Sardar Vallabhbhai Patel: (a) Ninty-five.

(b) Eighteen. .

{¢) Yes. All officers are ordinarily allowed the salary fixed for the posts
to which they are appointed, without reference te the length of service.

shri ¥, V. Kamath: Arising out of answer to part (a}, does this number
include those officers who might be drawing a substantive pay which is less
than Rs. 8,000 but who with allowances and other things, may be drawing
Rs. 3,000 and more?

Mr. Speaker: In other words, are the allowances included in the salary?

The Honourable Sardar Vallabhabhai Patel: The question is about the
salary.

Shri T. T. Krishnamachari: Mav I ask the Honourable Minister if there is
any picposal to revise the original assurances given to these people that they
will be paid the scale of salaries that obtained prior to August 1947?

The Honourable Sardar Vallabhbhai Patel: There can be no question of
revising the assurances that have been given to the officers of the Secretary
of Siate’s services

M:r. R. K. €idhva: Do Government intend to fix & maximum salary for
any officer?

The Honourable Sardar Vallabhbhai Patel: The maximum has been re-
vcommended by the Pay Commission, but this does unot apply to officers to
whoru guarantees have been given by the Government of India.

Shri K. Santhanam: May I know if guarantees have been given to any pre-
1951 entraats hesides the Secretarv of State’s Services?

The Honourable Sardar Vallabhbhai Patel: No guarantees have been given
to officers other than those belonging to the Secretary of State’s Services.

Shri K. Santhanam: May I know if others who do not belong to the
Secretary of State's Services are drawing more than Rs. 8,0007

The Honourable Sardar Vallabhbhai Patel: There may be, I cannoi say,
but T will make enquiries.

Shri E. Santl_la-nsm: May I know if the Honourable Minister is aware that
the Chief Commissioner and the Members of the Railway Board are drawing
g“;"‘f}cg];?“ Rs. 8,000, although they do not belong to the Secretary of State's

The Honourable Sardar Vallabhbhai Patel: Yes, there are such officers:
Ser?—f:;ws% K. sidhva: Are all these 95 officers under the Secretarv of State
The Homourable Sardar Vallabhbhai Patel: No. .

Seth Govinddas: May I take it that in view of the recominendation of the
Pay Commission that the highest salary would be Rs. 8,000 no new recruit
will be paid more thar Rs. 3,0007

The Honourable Sardar Vallabhbhai Patel: The Pay Commission hgve not
recornmended Rs. 8,000 as the maximum salary; they have recommended,
Rs 2,000,
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Seth Govinddas: Then, rﬁay I take it, that no one who is recruited newly
will be paid morz thar the maximum pay recommended by the Pay Commis-
sion, namely, Rs. 2,000? )

The Honourable Sardar Vallabhbhai Patel: That is so. No new reeruits
will be placed on kigher scales.

Shri M, Ananthasayanam Ayyangar: If there are no commitments already
in the case of the Chief Commissioner of the Railway Board, its Members
ete., why should they be given more than the maximum salary that has.been
fixed by the Pay Commission now?

The Homourable Sardar Vallabhbhai Patel: Well, if they are either on
contract service or if they are permanent servants, we cannot afford to lose
them. . v

Mr. Hussain Imam: May I know. if the Home Department has accepted
in toto the recommendations of the Pay Commission to apply to the existing
members of the Services as well, or is it merely in respect of future
reciuitment?

The Honourable Sardar Vallabhbhai Patel: It is only for the future
entrants; not for the existing people.

Prof. N. G. Ranga: H:s anv effort heen made either by the Honourable
Minister or by anybody in whom he has got complete trust to examine every
one of these 95 cases and satisfy themselves that these very high salaries of
more than Rs. 3,000 and Rs. 8,000 should be given in the interests of the
State and the public?

Tke Honourahle Sardar Vallabhbhai Patel: The very fact that they have
been appointed provides positive proof that they deserve that salary and
their employment is in the interests of the Government.

Prof. N. @, Ranga: That is only an argument.

Mr. Speaker: Order, order. The member is going beyond the question.

Pl:cf. N. G. Ranga: No. Sir. T want to know the fact whether the Honour-
able 3 nister or anvone in whom be has trust has gone into this question.

Mr. Speaker: H¢ has said so. '

Prci. l'l G. Ranga: No, Sir. He has not said so. He has only given the
presumption.

S}nri T. A. Rame'ngam Cheitiar: Will the successors of those who are
holding these posts also get the same vay?

The Honourable Sardar Vallabhbhai Patel: Only the Secretary of States’
Services are guaranteed: not the new entrants.

Shri M. AnanthaSayanam Ayyangar: Does that mean that so long as they
cuntinue in service, although they may be getting Rs. 3,000, they may go up
to s, L0002 Ts that the interpretation of the Honourable Minister?

The Honourable Sardar Vallabhbhai Patel: That is so.
Shri M. Ananthasayanam Ayyangar: Then. is it not open to the Central
Government not tc promote them at all beyond Rs, 2, ?

The Honourable Sardar Vallabhbhai Patel: It can he done if you give
the cdmpensation which is fixed. -

REGISTRATION OF Taurdzany P2i3oNNEL FROM DEFENCE MINISTRY, PAKISTAN

805. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Defence be pleased to state whaether Government have registered the names of
any temporary personnel from the Ministry of Defence of Pakistan for em-
ployment in India?
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(b) If so, is it a fact that they have not been provided wi'z.h‘job.:. sy tar, us
they arrived late in India?
(¢) DS Government propose to shsorb them in the other Ministries?

The Honourable Sardar Baldev Singh: (a) Yes Sir.
(b) It has not been possible as yet to provide all persons, who have been
registered, with jobs.

{c)sYes Bir. A separate Bureau has been set up in the Ministry of Home
Afiaire for the purpose and particulars of employees for whom jobs are not
immediately available in the Ministry of Defence are forwarded to this Burpsu.

Shri H. V. Eamath: How many vacancies, Sir, were caused on or after
the #M5th of August owing to the opting out and comsequent exodus of some
of the personnel in out Defence Ministry to Pakistan?

The Honourable Sardar Baldev Singh: It is not possible for me to give the
exact figures, but the information that is available with me at present showsa
that the total number of employees registered is 3,083.

RECRUITMENT OF TEMPORARY EMPLOYEES FROM DEFENCE MINISTRY, PAKISTAN

608. *Giani Gurmukh Singh Musafar: (a) W the Honourable Minister of
Defence be pleased to state, whether it iz a fact that orders have been issued
by Government to recruit the temporary ewmployess who have zeported For
duty from the Ministry of Defence of the Government of Pakistan, on their
initial rates of pay, pending receipt of their service documents trom the Gov-
ernment of Pakistan?

(b) What steps are being taken by Government to obtain the service records
of these employees from the Government of Pakistan?

The Honourable Sardar Baldev Singh: (a) Orders have been issued by Gov-
ernment to the effect that in case the last pay certificate of any Government
servant was not received the Head of the Department or Office should fix the
pav of the Government servant concerned provisionally at the minimum=-pay
of the post or, on proof of acceptable evidence regarding last pay drawn, at any
higher rate in the time scale as may be appropriate.

(b) The Government of India have requested the Pakistan Government to
‘for;aﬁs the service records of all persons who have left their previous stations
in Pakistan.
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Giani @urmukh Singh Musafar: So long as their records from Pakistan are
not received, are Governmnent prepared to consider any other method by which
it may be possible to find out their pay in Pakistan? ‘If o gazetted Officer

rubmits a certificate, in support of his pay, will Government consider it and
give him the same pay as is showr in the certificate?

- - L]
The Honourable Sardar Baldev Singh: I will examine thet suggestion, buu
Sir. at present it is difficult for us to have any other method. .
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607. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Defence be pleased to state, whether there is uny scheme to revise the terns
and conditions of service of the Extra Temporary Establishment of the Defence
Services in India? :

(b) Do Government propose to give them the previleges of Provident Fund,
permanency in service und pension?

The Honourable Sardar Baldev Singh: (a) and (b). Orders have issued ou
2nd February 1948 prescribing monthly rates of pay for Extra Temporary
Establishments. Other matters are under consideration.

* TaaxsFer oF TEMPORARY PERSONNEL oF DEFENCE MINISTRY TO MINISTRY OF
. HOME AFFAIRS. '

§0B. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Defeuce be pleased to state whether it is a fact that the Temporary personnel
of the Ministry of Defence whose names were registered by the Transfar
Office, Ministry of Defence, are now being transferred to the Ministry of Home
Affairs 7

tb) 1f so, wiil their previous service in the Ministry of Defence count towards
seniority on their being appointed in the Minstry of Home Afinics?

The Honourable Sardar Baldev Singh: (1) Personnel employed in offices
under the administrative contrel of the Ministry of Defence who have come
over from Pakistan are registered in the Transfer Office with a view to their
absorption in vacancies under the control of the Ministry of Defence in India.
As the number of persons who have registered are far in excess of the vacan-
cies available, particulars of persons registered are being forwarded to the
Transfcr Bureau, Ministry of Home Affairs, su that they might be absorbed
in suitable vacancies in other offices of Government.

(b) The extent to which the previous service of such persons should count
towards seniority is under consideration in the Ministry of Home Affairs.

Revisep  EpITION oF MoORE’s “FaMiLy MEDICINE' FOR GOVERNMENT
- SE&vANTS

609. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Health be
pleased to state:

(a) whether ‘Government are aware that somne years ago a popuiar book
known as Moore's ''Family Medicine’* which dealt with simple remedies fo
ailments was published under Government auspices and were supplied {o
Government servants of certain categories at a nominal price;

(b) if so, whether any revised edition of this book has been published in
recent years;

(¢) if so, whether it is still supplied to government servants ot s conces
sion rate; and

(d) if the replies to parts (b) and (c) alove be in the negative, whether
Government propose to consider the advisability *of bringing out u revised
edition of this hook and raking it available to government servants as well
as to members of the public? ’ )

The Honourable Rajkumari Amrit Kaur: (a) Yes.

(b) and (¢). The last edition of the book was published in 1936. It is
supplied both to Government servants and to the public at the cost price of
Rs. 8-2.

td) It is not considered necessary to publish a revised edition now. Copies
of the last edition are still available for sale with Manager of Gowernment

+ Publications, Delli.
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Shﬂmlt;_ﬂ. Durgabai: May I ask if the Honourable Minister, will consider

the desirability of bringing-out this edition in provincial languages so as to make
it useful to the housewife? *

" 'The Honourable Rajkumari Amrit EKaur: The proposal will be considered.

Seth Govinddas: Is the Honourable Minister consider it advisable to
appoint a Committee to go into the preparation of such a book based on the
indigenous system of medicine?

The Homourable Rajkumari Amrit Kaur: This will be taken into considera-
tion when the report of the Chopra Committee is out and when we consider
the whole question of Ayurved. .

Shl H. V. Kamath: Is the Honourable Minister aware of an excellent book
called The Home and Village Doctor by Satish Das Gupta of Sodepur Ashram,
Bengal and whether this could not usefully substitute Moore's Family

Medicine ?
Mr. Speaker: Order. order. The Honoursble Member is asking for an
opinion on that question.
UxiveERsiTIES 1IN INDIAN DOMINTON
610. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Edueation
be pleased to state:

(a) the names of the Universities in the Indian Dominion together with
the years in which they were established: and

(b) the amount of the annual or recwrring grant, if any, made oy the Gov-
ernment of India to each University?

-2 Ul Loghy 3 Jaed 5 (et it (O] (a) 1 ol p0l) Wy | faupf
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The Hunuura.bi:a Maulana Abul Kalam Azad: (a) A statement showing the
names of the Universities in the Indian Dominion ‘incorporated by Law and
the years in which they were established is laid on the table of the House.

(b) The Government of India give recurring grants to the three Central
Universities only.

A statement indicating the Recurring gramts paid to these Uaiversities®
during the year 1948-47 is also laid on the table of the House. .
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, Statement .
Bhowing the Names of Universities is the Indian Dominion and the years in whioh they
were bstablished
Name of University. Year
1 Agra Univarsity, Agra (United Provinces)
: sity, Agra (1 PSR I
2 Aligarh M 1slim University, Aligark (United Provinces) . . . . 1920
8‘ Allahabad Unwem:t + Allahabad (United Provinces) . . . . 1887
* Andhra Uni versity, Waltair (Madras) . . . » . . o . 1920
2 Annamalaj 'Unnn';rslit.y, Annamalainagar, Chidambaram, (Madras) . . ., 1928
6  Benares Hindu University, Benares (United Provinees) . . . . 1916
7 Bombay University, Bombay (Bombay) . . . . . . . 1857
8 Calcqttu University, Caloutta (Bengalj . . . . . . 1857
2 l]?elhlPUniversity, Dethi . .~ . . 0 o T . 1993
Zast P njab University, Solan (Simla Hills e 7
11 Gauhs.l.iﬂni\_rarsity, Gayhsti (Assam) . ]. . . . . . . {13:1'
12 Lucknow University, Lucknow (United Provinces) . . . . - le21
13 Madras University, Madras (Madras) . .

. B . . . 1857
11; Mysore University, Mysore (Mysore Btate) . . . . 5

X iversi ) . . . 1916
agpur Umv_ﬂrmty, N:Ig'pur (Central Provinces and Berar) . . . 19238
16  Osmania University, yderabad Deccan . . . . . . . 1918
17 Pﬂ.‘:l‘l& University, Patna (Binar) . . . . . . . . 1917
18 Rajputans University, Jaipur . . . ' . . . . 1947
19 Tra.\ﬂanoo}'o University, Trivandrum, (Travancore State) . . . . 1937
20 Utlga! Upwersity, Cuttack . . . . . . . . . 1943
21 University of Saugar, Saugar (Central Provinces) . . . . . 1946
Recurring grants paid to the Ceniral Undiversitites 1946-47.
U’niwrsity Grant Remarks
Benares Hindu University . 17,02,168 Includes & sum of Ra. 3 lakha ss an advance

against the grant of Re. 4 lakhs recommended
by the University Grants Committee in
s full financial year.
Aligarh Muslim University 6,30,265 Includes a sum of Rs. 2,25,000 as an advance
against the grant of Re. 2,50,000 recommonded
by the University Grants Committee in a
full finanecial year.

Delhi University 5,77,393 Includes & sum of Re. 1,95,000 as an advance
ainst of Re. 3,64,000 recommended by the
niversity Grants Committee in & full finan -

cial year, e
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R. B. Lala Raj Emwar:. May 1 know which University receives the highest
grant?
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The Honourable Maulana Abul Kalam -Azad: This is given in the statement.
I can give to the House the figures for the last two years:

RS. A, P.
Banaras Hindu University. . 702168-0-0
‘ Aligarh Muslim University 830000-0-0

Delhi University. 577000-0-0
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Shrimati @. Durgabai: Will the Honourablé Minister be pléased  to state
whether the Prayag Msahila Vidyapith and Kharve University in Bombay are

full-fledged Universities in the sense that they are recognised as such by
this Goverpment?

C - Aeyyd Sl K L) s ol Myl Wpe Lyl
The Honourable Manlana Abul Kalam Azad: Notice is required for this,

Shri B. P. Jhunjhunwala: May I ask the Honourable Minister if there is
any basis on which the grants are given for different educational Universities?
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THe Honourable Maulana Abnl Kalam Azad: There s a Universities QGrante
Committee which deals with it. All cases of grants are referred to it

Shri B. P. Jhunjhunwala: On what basis do they consider the different
cases?

o oo kel (development) cabglys s @ ol (Ml Ulye Jaoyd
RS el Reggiiy I35 JUR K pigyd S Oppteggiine 3yl S gp ey Aot

R - & Sy ilayi
The Honourable Maulana Abul Kalam Azad: The Universities Grants Com-

mittee takes its decisions in the light of the development schemes, and the
requirements of the Universities.

Shri H. V. Kamath: Will Government consider the desirability of dis-
continuing grants to merely communal Universities?
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The Honourable Maulana Abul Kalam Azad: These erants are being given at

present. The question of communal universitics is altogether different. The
Government will, howaver look into it.
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Shri Rohini Kumar Chaudhuri: May I know why the Assam University
has not been given any grant?

- A Sy gapd UHI d,.g] P LI rl..}- : alj? l.!.dl,el LYy J’NU"?
The Honourable Maulana Abul Kalam Aszad: The Assam University has just
started. .
Prof. N. G, Ranga: Have Government any proposals, Sir, to see that these

Universities to which Government are making these grants are converted into
von-communal universities at the earliest possible moment?
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The Honourable Maulana Abul Kalam Arad: The scheme which is befofe
the Government jn this comnection will be considered in due course.
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Shri Biswanath Das: Arising out of the replies given to some of the supple-
mentbry questions may 1 know whether the Honourable Minister in charge ol
the Department has considered the need of suggesting to these Universities
to change their names suitably so as to take away the communal *sting which
now attaches to their name, espeecially in view of the fact that the Hindu
Univers.ty, though the name ‘Hindu' remains is not at all a communal
University?
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The Homourable Maulana Abul Kalam Azad: When the question comes
up befor: the Government for consideration, all these matters will be kept in
view. . L
8Shri Biswanath Das: May I request Government to consider the need for
suggesting if they think .proper, to name it in the name of Pandit Malaviva. . .
Mr. Speaker: Order, order. We cannot make any suggestions. I do not
projose to allow that guestion.

BROADCASTING STATION FOR MALABAR

611, *Haji Abdus Sattar Haji Ishag Seth: Will the Honourable Minister of
Information and Broadcasting be pleased to state:

(a) whether there is any proposal to estublish a broadeasting station in
Malabar for the benefit of those living in Malayalam speaking areas; and

(b) what arrangements now exist for roadeasts in Malayalam language and
how much time is given to sueh breadcasts in the different centres of the All-
India Radio?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) A daily news talk in Malayalam is broadcast for ten minutes by All-India
Rudio, Madras, with an additional entertainment programme of twenty minutes
on Sundays. -

Haji Abdus Sattar Haji Ishaq Seth: With reference to his reply to part (&),
as early as 18th April 1946 it was stated that the Government is considering
the necessity of establishing a Broadcasting Station for Malabar May 1 just
ask when we may expect this scheme to fructify? '

Tne Honourable ‘Sardar Vallabhbhai Patel: The first programme that was
prepared was for five years in which Malabar was not included. We expand-
ed the programme to eight years and in that programme this is included.
When the five years’ programme i.e., the first part of the programme iz com-
pleted, then the secoud purt, i.c., the three vears' programme which is  eon-
nected with it will be taken up and within it Malabar's turn will come,

Shrimati G. Durgabai: May T know. Sir. whether it is a fact that the
Delhi station of the All-India Radio puts out a Malayalam broadeast, but
Madras, under whose jurisdiction the Malayalees live does not relay this
broadcast? ) '

"I'he Honourahle Sardar Vallabhbhai Patel: 1 cannot sav, but I will cer-
tainly enquire into it. ' '

Skri K. Santhanam: May 1 kuow if there is a station at Trivandrum
serve the Malayalee speaking population ?

Haji Abdus Sattar Haji Ishaq Seth: Ts it not a fact that the Trivandrum
Station workg only for about half an hour in the evening and does not serve
the Malayalam speaking area, Hecause it is a medium wave station?

to
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in view of the fact that there is not going to be a separate station for broad-
casung in Malayalam, will the Honourable Minister b kind enough to inereass
the time allotted for Malayalam broadcasts?

4 rel:lh. ‘Honourable Sardar Vallabhbhal Patel: The suggestion will be conai-
e

RETRENCHMENT OF CERTAIN OPFICERS OF ARMED FORCES BEFORE AvaUusT 1%47

612. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Defance
be pleased to state whether the normal strength of the Armed Forces, both
officers and men, have been fixed and if so, what it is?

{b) Is it a fact that <ertain efficient temporary ofticers of the Armed Forees
were retrenched before August 1947, on account of their political leanings?

(¢) 1f so, have Government examined ecach cas® and satisfied themselves
that there have been no victimisation? -

The Honourable Sardar Baldev Singh: (a) No, Sir.

(b) I am not aware of any such cases.

¢} Does not arise. in view of the answer to part (b

Shri V. C. Kesava Rao: Is Government aware, Sir, that some of those whe
sympathised with the R. I. N. mutiny were sent out?

The Honourable Sardar Baldev Singh: The question does not relate o the
R I. N. Mutiny.

ArMY RESEARCH INSTITUTE AND PRODUCTION OF MILITARY EQUIPMENT

613. *Shri V. C, Kesava Rao: (a) Will the Honourable Minister of Defence
be plessed to state whether there are any research instituies attached to the
Army?

(b) If not, is there any machinery to kecp the Army abreast of the armies
of other countries in respect of mechanical, scientific and technical inventions?

(¢) s there uny plan for the construction and designing of sub-marines and
other naval vessels?

The Honourable Sardar Baldev Singh: (a) and (b): Yes, there are certain
establishments whicu are engaged in matters relating to design, research and
development of Army equipment, vehicles and stores.

(¢) No, not vet.

Proi, N. G. Ranga: Are these research stations under the direction of
Indians or non-Indians?

The Honourable Sardar Baldev Singh: Some are under the management of
Indians; others may be under the management of British officers.

Prof. N. G. Ranga: Are any steps being taken to see that these strategic
services are brought at the earliest possible time under the direction of Indians?

The Honourable Sardar Baldev Singh: Steps are being taken to bring these
establishments under the management of Indians, but whether they are under
the mapagement of Indians or Britishers, they are under the Government of
Indir which controls them.

Shri V. C. Kesava Ra0o: May I know, Sir. whether thesc instifutions are
manned by civilians or military personnel?

The Honourabls Sardar Baldev Singh: T could not give this information off-
band. but if the Honourable Member is intgrested in the details, ’! will be able
to ge! them for him. *

.
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Shri V. 0. Kesava Rao; Is there any liaison between the military ressarch
stations and the civil research stations?

The Hounourable Sardar Baldev Singh: 1 do not think there are any research
stations of the type I have given here on the civil side. .

Shri K, Santhanam: May I know, 8ir, whether there is any advisory eom-
mittee of Indian scientists to advise the Defence Department in its technical
rescarches?

The Honourable Sardar Baldev Singh: That is s separate question. But
steps are being taken to appoint an Advisory Committee of scientists to assist
the Defence Department. ’ )

Prof. Shibban Lal Saksena: How many British officers are there ut present?
The Honourable Sardar Baldev Singh: I could not give this information off

hand, but quite & number about 100, I think. ‘
RECOGNITION OF INDIAN DEGREES IN AvTs, MaDIcINE, ENGINEERING ETC. 1IN U.K.-
AND U.S.A.

614. *Shrl V. 0. Kesava Rao: Will the Honourable Minister of Education
be pleased to state whether Indian degrees in arts, medicine, engineering nnd
other technological subjects have been recognised in foreign countries, especially
in the United States of America and the United Kingdom ?
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The Honourable Maulana Abul Kalam Azad: In most foreign countries,
ineludirg the U.8.A., degrees and diplomas awarded by the Indian Universities
and lustitutions are nof récdgnised formally, but each application %rom an
Indian student is corsidered on merits and the qualifications acquired by the

studeni in India are taken into account. The Ministry is pursuing the ques-
tion of a general recognition of Indian degrees by American l{iﬁ:;eraities, “
A statement is laid on the table giving the latest inforniffion available

regarding the recognition of Indian degrees and diplomas by British TUniver-
~ gities.

State ment

Shrping the f'lsgvtiltfrjfméon available regarding the recognition of Indian degrees and diplomas
i ;e s by British Dniversities

A& gonsral tule, all Oniversitica in the U, K. accept a degree of the Indian University as
oxafm >tiny from the Malricplation Examination ani certain universitie: accept alio the Inter-
mliate Exanination of an Ludian University. The following statement gives the detailed
position according to the latest information available in regard to each Univer:ity separately :—

1. Birmingham University.,—(a) A holder ef a Baehelor': degree of an approved Indian
Univariity, or pn Intermoadiate e-rtificate of an Indian University is eligible for admission to the

Degree course.
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(b) Graduates of Indian Universities may apply for exemption from the first year course

anil examisation. This examption is usually decidsd on the morits of each application.

2. University of Bristol.—(a) A holder of an Intermediate certificate of a recognized Indian

University is eligible for amission to the Matriculation course.
, (4) No d-finite regulati for ption in the faculties of Arte and Seience have been laid
-down but consideration is given to individual applications. :
In the faculty of Engineering of this University exemption from the
iven to candidatzs who have ootainad the Diploma of Thomp Ci
oorkee,

3. Cambridge University.—(a) A holder of a Firat Class Intermediate or a First or Second

Ulass Bachajor's d2zrse of an a>provel Ladian Universityis eligiblo for admissiont o the Univer
@ity without passing the ‘Previous’ Examination.

(b} Exemption from any portion of the oourses or period of residence prescribed for the
Bachelor’s d3gree are only granted to affiliated studsnts. A student who has been a member of
an Associat:d Institute for not less than thre> years, and who, before matriculation at this Uni-

* .versity, #as gradatad, or done all that is necessary for graduatiog at that Associated Institu-
tion is entitled to be approved as an affiliated student.

The Indian Universities at present approved as Associated Institutions are ;—Agra, Aligarh
Allahabad, Bombay, Caleatta, Delhi, Lucknow, Madras, Mysore, Osmania and Patna. The

-old Punjab University was alsoapproved, and it is hoped that the East Punjab University will
mow be approved.
+. Durhin Tiisisdity.—(3) A hollsr of a Intermadiate certificate of an Indian University

48 gligible under certain conditions for exemption from the Matriculation Examination of this

University.

- (b) Exemption i8 granted from the first year of study, provided that an equivalent course
-of study has b2en pursued at som> approvad in3titution and exemption is obtained from the
firat year sxayminstion, provided an equivalent examination has been passed elsewhere, .

An Iniian Graduate may be admitted to the status of an aivanced student in order to study
ifor the Ph, D, Dazra2, provided his qualifications justify such admission.

5. Leeds University.—(a) A holder of a Bachelor's degree of an approved Indian University,
or an [nterm>»liate certificate of an Indian University is eligible for admission to the Degree
“eourie,

(b) The University ha not found it possible to draw up a scheme of exemption for students
from Indian universitiss but is prapared to consider each application-on its merits,

18) Livarpaal [Tniveraity.—(a) A holder of a Bachelor’s degree of an approved Indian Uni-

« wersity, or an Intermdiate certificate of an Iniian University is eligible for admission to the
course,

{b) The University has not found it possible to draw up a sch of exemption for stud
#from Indian Universities but is prepared to ider each lication on ite merits,

7. University of London.—{a) A holder of a Bachelor’s degree of an approved Indian Uni-
wersity is exempted fram the Matriculation Examination.

(b) External Students are not entitled to any exemption from examinations ahove the
Matriculation.

i Internal Students who are graduates of other Universities may proceed ae candidates for
“a Bachslor's d sgree without taking the Intermediate Examination, after they-have pursued an
approved course of studies as Internal Students, .
8. Oniversity of Mynchester.—(a) A holler of a Bachelor’s degree of an approved Indian
University, or an Intermediate certifioate of an Indian University is eligible for admission to
" ;he Degres course.

. (b) This University has never laid down any g 1 schem for ption and each appli-
sation for exemption is dealt with individually and on its merits.

9. Ozford University.—(a) A holder of a Bachelor’s degree of an approved Indian University
-obained after a course of study extending over three years, or if two years only, with unimter-
Tupted at all inati and certificate of satidactory progress it exempted from
“Responiions’ (i.e. Matriculation E ination) and is eligible for admission as a member of the

, University. : : )
" (b) Exemption from any poertion of the prescribed courses or period of residence for the B.A.
s_‘Dogroe is only ated to studerits of Senior Status. Students who have obtained s Bache-
tor's degree at a University in the British Dominion or Coloniesor inIndianor in Great Britian and
Worth Ireland or at a foreign University are admitted to the status and privileges of a Senior
student, provided that they have pursued at that University s course of study extending over
-at loast three years. .

firat year course is usually
ivil Engi ing College,

PE
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10. Sheffield University.—(a) A holder of a Bachelor’s degree of an approved Indian Uni-
versity, or an Intermediate certificate of an Indian University is eligible 1!:)1- admissien to the-
e rourse, ’

(b) At this University exemption of one year is usually granted for courses in the various
#oulties to degree holders of approved Universities.

11. Aberdeen University—(a) A holder of a First Class Intermediate cart.iﬁca:te of an appro-
ved Indian Univerdity with English and either Mathematics or Seience is eligible for admission:
bo the courae of a study qualifying for graduation.

(6) With the exception of the Preliminary Examination, this University does not make any
exemptions or concession in virtur of Degrees or courses obtained or pursued at Indian
'gmemues unless & special application has been submitted and approved by the University

Sourt,

12. Edinburgh University.—(a) A holder of a First Class Intermediate certi-écate of an.
approved Indian University with English and either Mathematics or Seience is eligible for-
admission to the course of a study qualifying for graduation.

() Each anplication is considered on its merits and exemption is granted from attendance-
or from both attendence aud examination. i

13. Glasgow University.—(a) A holder of First Class Intermediate certificate of an approved
Indian University with English and either Mathematics or Science is eligible for admission to the
eourse of study qualifying for graduation.

_ (b) Students from India who have attended Dégree courses at a recognized Indian Univer-
sity may receive exemption from class attendance in certain courses at this University, but they
are required to pass the Degree Examination.

14. St. Andrews University,—(a) A holder of First Class Intermediate certificate of anapproved
Indien University with English and either Mathematics or Science is eligible for admissi
to the course of a study qualifying for gradustion.

(b) Exemption from part of the curriculum or examinations is granted to students who have-
given attendance or passed examination at other universities recognized by the University.

15. University of Wales.—(a} A holder of an Intermediate certificate of an approved Indian-
University is exempted from the Matriculation Examination,

{8) Gradustes of an Indian University may enter upon a scheme nf ressarch or advanced:
study in one of the Constituen t College without having first to qualify for the degree of
Baocalaurens,
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Seth Govind Das: Will the Honourable Minister issue orders that the

degrees of those Universities of America and U. K. will not be recognised ir
India, which do not recognise Indian Universities Degrees?

D egpbin 8 gk - (190 Vg LSl g 1 Sl (AT Uk faayt
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The Honourable Maulana Abul Kalam Azad: So far as I koow Indian Uni-
versities are also not recognising them.

Shri V. C. Kesava Rao: Is it a fact, Sir, that our degrees .are not recog-
nised by the foreign Universities because they are not given practical training?

ey 2GS S ap bl e a0 o G0 Wy ey
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The Honourable Maulana Abul Kalam Azad: No, I do not think so. But the
Ministry i= taking up the question of recognition by American Universities. -

of Tndinn Universities degrees. We will see what should he our policy in this
‘eonnection in future? . '
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Shri V. C. EKesava Rao: What steps are G_m'ernment. taking to- give suffi-
cient practical trpining in the Indian Universities? :

Shbey KBy e s (o 68 s e e O] (AT B ol
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The Hogourable Maulana Abul Kalam Azad: 1 do not think the question of
practical training arises. Students who are sent stbmad do not have to [;)ui:
any practical difficulty at all, and our work is running smoothly. But I ad
that this point should be settled as a matter of principle. )

b e S gt e - 2 L] S S WS 7 T S - 3 s
- B S

_Mr. R. K. Sidhva: Is there any country where Indian Universities degrees
are recognised?

-als yylades 3 u,ﬁi—”gi’g LJ"")‘-' RYES 6])T rm’gl Lye J-H)Jl
The Honourable Maulana Abul Kalam Azad: Some British Universities huve
«Jrecognised them.

Shri Rohini Kumar Chaudhuri: Is it a fact that various complications arise
on account of the present system of using the name of the Province after the
degree and if so, do Government propose to use only the word ‘Hind’ instend of
usmg the name of different Provinces like B.A.(Mad.), M.A. (Cal.) ete.?

g S U S iyl & Ugmman M U c,:.y-: ol pAlysl Wby el
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The Honourable Maulana Abul Ealam Azad: I do not think we are exper-
. lencing any difficulty on account of the addition of the name of the Province.
' RECRUITMENT TO INDIAX POLICE SERVICE.

615. *Shri V. C. EKesava Rao: (a) Will the Honourable Minister of Homs
Affairs be pleased to state what is the present strength of the Indian Poliee
Bervice ?

(b) What are the minimum qualifications prescribed for entry into ihis
service?
.. (o) Is it a restricted competition or is publicity given to this examination
"as in the case of the Administrative Service examination?
The Honourable Sardar Vallabhbhai Patel: (a) 179,

{b) The regulations for recruitment to the new Indian Pelice Service have not
been finullv adopted yet. It is proposed, however, that a candidate must hold
a degree of u recognised University and must have attained the age of 21 and
must not have attained the age of 24 years on the 1st Januery of the vear of
the examination, ) o

(c) The only restriction is of provincial. domicile. The same publicity
_ is given to the examination as in fhe case of the Indian Administrative Service

- - -
* pxainination, .

s Shri V. C. Kesava Rao: May I know, the number of Britishers in the .Indian
PBglice Service now?

The Honourable Sardar Vallabhbhai Patel: 1 eanuet give she sxach number
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but there are very few of them now.

Shri H. V. Eamath: In view of the revolutionary changes that have over-
taken us, will the probationary or training eourse for these Police Service entrants
include some instruction about fraternisation and co-operation with the people
and service of the nation? .

The Honourable Sardar Vallabhbhai Patel: The suggestion will be commu-

nicated to those who are in charge of the instruction.

Prof. N. G. Ranga: Is there any date fixed by Government for completely
.{Iéidmnmmg the Indian Police Service and send away or eliminate the British
officials ?

The Honourable Sardar Vallabhbhai Patel: As I said before.c there are

hardly any non-Indian police officers; but if there are any the provinees must

have considered them to be specially useful.

RAIDS FROM SIALEOT DISTRIOT NEAR SIALEOT-JAMMU BORDER wm-nm INDIAN |

- TERRITORY

616, *Pandlt Hirday Nath Eunzru: (a) Will the Honourable Mmlster of
Defence be pleased to state whether it is a fact that raiders from the Sialkot
district have looted and burnt villages within the Indian territory near the
Bialkot-Jammu border and on either side of the Kathua-SBamba-Jammu Road ?

(b) If so, how many raids took place and how many villages were looted and
burnt in February, 19487

(c) What is the number of persons murdered by the raiders?

(d) Has the insecurity of the Kathua-Jammu road adversely affected the
despatch of troops or supplies?

(e) What steps have Government taken to guard the road and stop the raids?

The Honourable Sardar Baldev Singh: (a) Yes.

(b) Twenty-seven raids as a result of which nine villages were burnt and
looted

(c) The information is not readily available.

(d) No.

(e) Adequate steps have been taken to guard the Jammu-Kathua Road It -

would not be in the public interest to disclose further details.
Pandit Hirday Nath Kunzru: May I know whether the raids are still going
on?

The Homourable Sardar Baldev Singh: It will be difficult to say that there
are no raids going on; they do occur from time to time and they are being re-
pulsed.

Shrimati G. Durgabai: May I know whether these raids are on the increase
or on the decrease?

T

The Honourable Sardar Baldev Singh: Sometimes they are on the increase

and sometimes on the decrease.

Pandit Hirday Nath Kunzru: Is it a fact that on account of these raids the
construction of the road is being delayed?

The Honourable Sardar Baldev Singh: To some extent but, as 1 have said
before in reply to a question, arrangements have been made $o give adequate,
protection to labour.

_Pandit Hirday Nath Kunzru: Is it a fact that till recently the labourers did
nof have adequate protection and therefore did not stay at certain points whmh
were specially liable to attack?

The Honourable Sardsr Baldev Singh: I am afraid it is not possible for me
to disclose the m es that Gover t have taken. But, as I have already
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uld adequate protection has been given to the labourers working on “shis road.
Shri K. Santhanam: May I know whether the persons participating in these
raids are Pakigtan policemen or soldiers or mere civilians?

2 The Honourable Sardar Baldev Bingh: As far ss our information goes, the
raiders are tribesmen and soine nationals of Pakistan. As to the information
of my Honourable friend there are various kinds of rumours which we have not
been able to verify.

Prof. Shibban Lal Saksena: In repulsing the raiders do our troops go inte
the territory from which these raids are made?

The Honourable Sardar Baldev Singh: No, Sir. .

Shri Biswanath Das: Tn view of the sudden and serious nature of these raids

shave Government taken. or do they propose to take any effective action in near
future? ¥ .

The Honmourable Sardar Baldev Singh: I have already stated thst we are
taking adequate steps.

Shri Biswanath Das: May I know what those steps are?

The Honourable Sardar Baldev Singh: I am sorry'I cannot disclose them.

SHoRTAGE OF CoMMISSIONED OrrioERs IN INDIAN Foroms

‘4 617. *Pandit Hirdsy Nath Kunxru: (s) Will the Honourable Minister of
Dafence be pleased to state what is the shortage of Commissioned Officers in
the Indian Navy, Army and Air Force respectively?

(b) How is this shortage distributed between the various categories?

(c) What steps are Government taking to make good this shortage?

The Honourable Sardar Baldev Singh: (a), (b) and (c). T lay o statement
on the table of the House.

———
. Staterment

Royal Indion Navy.—(a) The shortage of Indian Comn'.l.l.lllonod Officera for all branshes in
the Royal Indian Navy is 111.

(b) This is distributed over the different branches as follows :—

Branch Shortage
Excutive . . - . . .
Engineering . . . . . 44
Electrical . . . . . 18
i Shipwright . . . ' . 2
g Instruetor . . . . . 7
'

Total . . 111

(2) (i} Grant of Short Service Commissions to suitable released Reserve Officers and othey

(ii) By taking in a larger number of cadets.

(iii) By borrowing a few officers from the Royal Navy and by obtaining the servioes of
auitable ex-British Officer of the R. I. N. temporarily for short periods.

Indian Army.—(a) On 31st March 1948 the shortage will be about 400 officers {o'xaludn‘
182 British Officers who are volunteering for a period longer than three months.)

(b) This ahorbage is distributed as follows :—

Indian Armoured Corps . . . . . . . 40 .
4 Royal Indian Artillery . . . . . . 100
R yal Indian En neers . . . . . . 180
ian Army Ordﬁmce Corps . . . . . . 40
Indnm Electrical 1 Engi .. 70

. “Total . 400 .
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(¢} The following measures are being taken to make good this shortage : —
¢ (1) Released Officers are being granted Short Service or Per t Regular C .
(2) Civilian Engineers are being employed on a contract basis in certsin technical services. .

(3) About 350 cadets will loto training at the Indien Military Academy und be .
avadable by the end of this year. '

Indian Air Force.—{(a) The R. I. A, F, is short of about 390 officers (excluding 8
R. I A. F, vacancies which are at present being held by R. A. F. officers).

(b) The shortage is distributed as follows :—
General

Duty Branch . . . . . 207
Technical Branch . . . . . . . 68
Equipment Branch . . . . . .27
Education Branch . . . . 42
Legal Branch . . . . 2

. Medioal Branch . . . . . . . 11
Acoounts Brn.n...h . . . 33 ¢

(a) The daﬂalencles are being ma.da up as l’ollows —
(1) Resruitment of eivilians to the G. D. Branch. -
(2) Benior N. C. Os. g requisite qualification and experierce are beirg
Commissioned,

EIAECTRICITY (SUPPLY) BILL
PRESENTATION OF REPORT OF SELECT COMMITTER
. The Homourable Shri N. V. @adgil (Minister for Works, Mines and Power):
8ir, I beg to present the report of the Select Conmmittee on the Bill to provide’
for the rationalisation of the production and supply of electricity and generally
florltnking measures conducive to the electrical development of the Provinces of
ndia.

THE GENERAL BUDGET—GENERAL DISCUSSION—contd.
Fmsr Staem—contd,

Mr. Speaker: The House will now resume the general discussion of the
budget. I again find beforel me a long list of Honourable Members who desire to
apeak. Therefore, as T said yesterday, the ordinary time limit will Lbe ten ’
minutes except in very special circumstances in which I will permit more time.

Pandit Hirday Nath Eunzru (U. I'.: General): Sir, I am afraid that the
hudget proposals relating to the relief of direct and indirect taxation and the
imposition of new taxation were not wholly unknown to the interests concerned
before they were disclosed here by the Honourable the Finance Minister, I
understand that some of the proposals were accurately known.........

The Honourable Shri R. K, Shanmukham Chetty (Minister for Finance):
8ir, am I to understand the Honourable Member’'s statement to mean that the
budget secrets were disclosed before they were made here?

- Pandit Hirday Nath Eunzru: What I said was that I understand that some

of the proposals were accurately kmown? .

The Honourable Shri R. K. Shanmukham Ohetty: Were they guessed?

Pandit Hirday Nath Kunzru: I do not know, but the fact is this. T under-
stand that the beliefs entertained before the hudget was presented have turned
out to be correct. The other proposals were only partially known. Tn the -
latter class of proposals iz the reduction in respect of the business profits tax;
and that is the reuson why when the budget proposals were known there wus a *
slutnp in the share market. Sir, it has been a matter of surprise and distress
%o us that during the last few months there have been frequent lenkages of confi-*
dential information. But that any part of the budget proposals should come
%0 be known, is & matter that requires the immediate and urgent attenfion of
Government. I hope that arrangements will be made in future to prevent the

, slightest; leakage of any part of the budget proposals.
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The Honourable Shri R. K. Bhanmukham Chetty: Sir, I must emphatical-
4y repudiate any suggestion that seerets of this yeuar's budget leaked out in any
mpanner or from anj source. When the Honourable Member says that if muet
be prevented.in future it is an implication that it has leaked out this year.

Pandit Hirday Nath Eunzru: Sir, | have already informed the House of
ihe impression that prevails everywhere in Delhi, I am not eharging my Honour-
able friend the Finunce Minister with corrupt practices. But surely when we
find rumours abroad which throw diseredit on Government we must—as he will
agree—bring them to his notice. I hope, Sir, that I have done’nothing but
my eletentary duty in informing him and the House of the general belief that
the budget proposals have not remained a complete secret as they should have

Sir, the estimates of expenditure were criticised yesterday as being shown to
be Iog'er thun they should have been. I agree with the observations t.ha‘t were
made yesterday with regard to the debit of about 15 crores on account of the
.expenditure on the acqusition of new ships and certain stores and equipment to
.capital. As this expenditure has not been incurred in pursuance of a large pro-
-gramme to be executed in a munber of years, I personally do not agree with the
view taken by the Finance Minister that the exovenditure should be debited to
cnpital.

I regard the practice followed during the war was unsound, and 1 hope that
unless the mmount involved is really very large, that practice will not be followed
Ain future by my Honourable friend, the Finance Minister.

As regards the crediting of the advance payments of income-tax to revenue,
1 personally see no serious objection to it. This may not be desirable from
the point of view of strict financial propriety but as advanee payments are made
-every year. I do not see that our revenues would be substantially effected v the
step taken by the Finance Minister. -

Sir, it may be that the expenditure debitable to revenue should have been
placed ut a higher figure. But I think-that considering certain factors, the esti-
mate of onr revenue given by the Finance Minister might also have been higher.
Government have already notified that Pakistan will be treated as foreign terri-
tory for the purposes of import and export trade owing to the unfortunate termi-
nation of the standstill agreement. But my Honourable friend, the Finance
Alinister has not told us what the effect of this on our revenues would be. We
are likely to get a substantial sum from the export duties and from the ordinary
customs duties levied on the goods sent from here to Pakistan or coming here
from Pakistan. I think that it is likely to be a substantial sum, and I hope that
:.1:151-') Honourable friend will enlighten us on the subject when he winds up the

ebate.

Again, Sir, there is the interest on the debt which Pakistan owes o India,
to which refierence has been made, in the budget speech. Whatever the amount
of the agreed debt owed by Pikidtan to Indin might be, it seems that we shall
-get something in the neighbourhood of Rs. 9 crores. which wuas the figure men-
tioned by the Finance Minister by way of interest. This again improves our
revenue position.

Then, Sir, I find that no information has been supplied to us with regard
%o the capital gains tax. T do not know whether the machinery for its imposi-
tior has vet been brought into existence, and whether any revenue hlas been
derived from this source. It was expected by the previous Finance Minister
in his budget speech, that his propoal as it stood wou'd yield about Re. 3¢
werores.  Now I should like to know what is the state of things at present. Where
do we stand in regard to this tax? T suppose®it is to be continued.. We shoufld
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[Pandit Hirday Nath Kunzru]
sherefore be told what is expected frown this sourece during the current year
and what is the estimated yield from it during the next year: that is, during
the budget year. ]

Lastly, 1 should like to refer so the food subsidies proposed to be paid to:
‘the provinces on the import of food from abroad and the internal procure-
ment of food in accordance with the recommendations of the Foodgraine
Policy Committee. The subsidy that is proposed to be given, which amounts
to about Rs. 20 crores, is very nearly equal to the subsidy given in the current
year. Now, owing to the impruvement in the prospects of the wheat crop in
the United States, I understand that the price of wheat has begun to decline.
We hope that this decline will continue and we may therefore well expect thad
the expenditure on food subsidies so far as the import of food is concerned,
will be less than what it has been during the current vear. {

Again, B8ir, as the Government have considerably reduced their responsi-
bilities in regard to rationing, it is obvious that the subsidy which will have to
be paid, either for the procurement of foodgrains, or for their export from one
province to another, will be considerably less than it has been this year. As the
sum involved is a large one, and the economies may well be expected to bhe
substantial, 1 trust that thw Honourable the Finance Minister will tell us
what his expectations on the best estimates that he can make at present are?

Sir, if the financial position, as it appears to me, is based on sound feund-
ations, then I submit, Sir, that the proposals which my Honourable friend has
made in respect to the remission of taxation, or s imposition should have
taken a different form. I agree with the criticismn that so far as the reduction
of taxation is concerned, it will very largely benefit the richer classes. And
as regards the relief granted in respect of the business profits tax which will,
after teking into account the increase in income-tax collection, amount to one
crore only, it too will I am afraid reach only the privileged few at the top. 1 do
not therefore think that this particular remission can be welcomed by the
House. My Honourable friend, the Finance Minister. did say the present tax-
ation was hampering the industrial development of the country. We should
have been glad had he gone into the matter in some detail and give us sone
illustrations of the manner in which our industriul ‘development was being
retarded. But as he has not done so, I can only discuss the matter on general
grounds. I take the same view with regard to the abatement of or redue-
tion in the tax on uadistributed profits, the loss on aceount of which will
amount to two crores. We are unable to obtain inachineryr and
without the neeessary equipment and machinery new industries cannot be
started. If the orders that have already been placed cannot he executed
soon. ise there anv advantage in granting this reduetion at the present t'me,
however sound in theory it might be? Tt seems to me that on the whole the
result of the proposals outlined by the Finance Minister wil” be to give onlv a
meagre relief to the middle and poorer classes and to give a substantial ecelief
_to those who do not stand in need of it. D b

T wish that my Honourable friend, in order. in some measure. to equalise
the henefite and the burdens had raised the income exempt from taxation
fromn Rs. 2,500 to Rs. 8,000 a vear. His predecessor raised it from Rs. 2,000
to s, 2,500 and my Honourable friend would have earned the gratitude of
the lower middle classes had he also taken his courage in both hands, i¥
the financial position did not appear to him to be quite as satisfactory ae i
appears to me and raised the taxable minimum to Rs. 8,000.

1 suggest further that in regard o the excise duty on matches, in respeek
of which the reduction made was of such a character that it cou’d not reach
the consumer, he should have gone further so that there might be at least a
reduction ¢f half a pice par bow.” That would have heen another wav of helping
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the poorer clases. Other illustrations can be given but I wowld refer just to
one or two other points before I sit down. N

1 do not want to dwell any more on the financial feature of the Budget..
But 8ir, I hope that you will permit, me to refer very briefly to oné or two matters
connected with the Defence Budget. Our total expenditure on defence would.
amount to about 136 croves. In dealing with this subject I consider it my first
duty to pay a tribute to the Indian Air Force and the Iudian Army for the magni-
ficient work which they have done in Kashmir. Having come into contack
with the officers and the troops alike I can say with absolute confidence that
notwithstanding the hardships to which they have been subjected their morsle
is high und that whatever trials they might have to face they are determined
to do their duty by their country. I wish I ecould say that Government had:
done their duty by them. Frankly I do not feel thut Government have
shown the same energy in dealing with the situation in Kashmir as was expected
of them. 1 would just refer very very briefly to two or three matters in order
to show why there is a general feeling in the country that the situation in
Kashmir has not been fully realised by the authorities.

Bir, there is only one road connecting India with the State of Jummu, and:
Kashmir and that is the Madhopur-Jammu Road. Fighting has been going
on there for over five months and vet this road which is of vital imporiance -
and which is in a very bad condition has not yet heen metalled. And notwith-
standing what my Honourable friend the Defence Minister said in reply to my
question this moming 1 feel that Government have not yet given adequate-
protection to the labour that is employed on the metalling of this road. We-
hive a right to expeet that Government will take energetic steps in this con-
nection and I refer to this matter with al’ the force at my command, because -
the delay in the construction of this road has given rise to a feeling of dissatis-
faction not only among the people at large but in the Indian Army iteelf. I
hope that my Honourable friend the Defence Minister will not accuse me of”
exaggeration when T sav this. for he knows that 1 wmn not talking on the subject
without some knowledge of it.

The second instance that I will give is that of the stalemate at Uri in the-
Kashmir valley. Our troops in the beginning behaved with exemplary bravery,
The raiders were driven back to Uri almost from the gates of Srinagar in the
course of a few days and we expeeted that they would be driven out of the-
Kashmir valley altogether in the course of n few weecks and vet
during the last four or five months we have not advanced an inch-
from Uri. It may be said that owing to the state of things as they developed
in Jammu the Government was unab’e to send more troops there. But five
monthe have elapsed and vet the position there continues as it was. In the
Jammu province itself it seems to me that the Government minimised the
situation and did not send a sufficient number of troops and when they woke -
up to the need of strengthening the armed forces a reference was mada to the
U. N. 0., ghich though made with the best of motives. though made in order-
tn preserve that peace hetween Tndia and Pakistan which every sane man-
desires, intensified the feeling that the Government were not alive to the-
mrgeney of the situation. These are matters of great and vital importance
which ought to receive the attention of the Govermuent and T hope that my
Honourable friend the Defence Min‘ster will in the course of the debate say
something which will give realitv to and thus add to the force of the speeches:
made by him and the Prime Minister recently and assure the people of India and-
the Defence Forces that while we all desire peace. we are not goinz to slacken
in our efforts to drive the raiders out of the Jammu and Kashmir State.

Dr. P. K. Sen (Bihar: General): Sir, in venturing to offer a few obaerv-
utions on the budget T fee] that my speech ceming after a number pf speeches,
is bound to be open to the charge of repetition in certain respecks, howsogver-
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I might try to look at it from a new angle and offer independent observations.
In form and in matter we have a right to expect that the present budget should
be a unique one. We realize that it is the first budget of independant India

-and therefore we expect perhaps more than can be given. But at the sume

time I cannot help feeling that in form first of all it is defective inasmuch us i

does not give a concrete picture, so far as budget proposals can do. of the
ameliorative measures that are contemplated and the expenditure that is to be
mmcurred on  those particular measures for the relief of fhe
‘common man. We do want to know whether it is a budget for the epiumon
man or not. And what does he care for? Food, raiment, shelter over
his’ head, safety: that is all. The question is whether, judged frou
‘these criteria, this budget can possibly be accepted as a satisfuctory
budget. So far as T am concerned T must confess that this budget is a jigsaw
puzzle to me. Exceptitg the budget for the Defence Department which has
given fairly elaborate explanatory notes You eannot find throughout this Ludget
sufficient explanatory notes in order to be able to make out what is it that we
are going to expect, what are the ameliorative measures for the common man

and what are the items of expenditure which- are contenplated mider those
“heads. ' '

I do not shink I should try to traverse .the whole ground.  Very many
Honourable Members have already expressed their views on it and 1 will net
repeat them. T will concentrute on fhe Food Department. First of all, one
must exist before one can carry out his duties of citigenship. The first neces-
sily is to live and therefore there can be no question at all—and the Honourdmle
the Finance Minister was quite right, in stressing that point about production
and particularly production of food. We all know that very recently the
Honourable the Food Minister has struck a very refreshing note in his address
to the Foodgrains Poicy Committee. In that address Le definitely told them
that the schemes that are to be made must be hased on things that we can
command in the countrv. Tt is no good talking of big schemes. The big
schemes are all welcome. As a matter of fact this House has given festimony
-of its hearty appreciation of the big schemes—two of them have alreadv gone
through—which have been placed before this House.” But they will after all
bring forth fruit in abundance in future years—about twenty vears from now
'perhaps we shall reap the fruits of those schemes. Take any of the big hydro-
electric schemes eithes in Bihar or Bengal or South Tndia. We cannot expeet
big irr'gation scheines or big electric schemes being carried out for the purpose
of cottuge industry, or whatever it may be, until years have elapsed. What we
wan’ is that some measure should now be initiated which would lea‘d' to
production of food immediately. Thervefore the Honourahle the Food Minister
put before them definitely that in regard to tgols. instruments for irrigation.
mimure or whatever things are necessary for agriculture and food production
we must be self-sufficient.” we must be mdependent. Tn regard to fhis there
is nlso that factor which has to be considered namely the cooperation betweer.
the Centre and the Provinces. It was the definite plan that 25 per cent. should
‘be contributed by the Province, 25 per cent. by the Centre and the rest by
the beneficiary. TIn this regard the only satisfactory thing that can be done is
to have definite schemes for the purpose of carrving out this idea. Do we
-get anvthing in this budget which can tell us in _wh:nt way th's schgmc d{s*tn
be worked out and in what way the food production may be made immediate,
self-sufficient and adequate? We o not get any the lenst idea. _Th_eryfnre
T should submit that the Honourable the Finance Minister should satisfy ;:: as
to what means and what resources we are relyln._g upon ane whs,: :xplemn;du?-el
is contemnplated so that this idea of food produetion in the near future a 1
adequate quantities may really be given effect to.
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In connection with this the question arises about the absistetiopffrom the
Centre to the Provinees, because after all the work must be deme. by fhe
Provigees and with sufficient help from the Centre, if need be. Tn Bihar,
from which Provinee 1 come, there is.the compluint—and it is a longstanding
complaint—that we o not get our fair share of the assistance that we ought
to receive from the Centre. We find that in regard to the residual tax on
ineomes Ra. 185 crores were distributed and out of that Bibhar got Rs. 13
crores only. whereas on the basis of population it should have got at least Ns.
17 crores. According to the Report submitted By Sir Otto Niemeyer—the

TReport, on the Finanee -dnquiry Cominission—the allocation of the
12Noo¥. money should be on the double basis of population as also zesidence.
If it were on the population busis Bibar would have got Rs. 17 erores.
it was on the basis of residence it should get only Rs. 13 crores. And it
wias only on the basis of residence that Bibar got ét. T may exp’ain this in a
very few words. Bihar is very peculiarly situated. There are firms—large
industrial firms, wining establishments and concerns—which have their work
in Bihar, which earn their:money. in Bihar but whose head offices are in Caleutta
or in Bommbay, The resuligie that on the basis of residence the whole of thut
residual tax on income goes, to -other Provinces. These are certain inequities
which have got to be looked into and T do request the Honourable the Finance
Mipjster to deal with this hecause, it bears on that important queston, namely :
“what,should be the help which the Centre should give to  the Provinces in
order that the Provinces max be self-sufficient and work on independent lines
for t-h;__@‘_urpoﬁe of earrving out this food production scheme? :

I will not, Sir. trexpass upon the other points inasmuch as they have heen
dea’t with verv elaborately by other members. .

Shri L. Krishnaswami Bharathi (Madras: General): Mr. Speaker, Sir. T
consider the budget of the Honourable the Finance Minister a verv able per-
formance.  In iy view. it is a wasterly analvsis and a emuprehensive review
of the finaneial position of this countrv. T am verv happy to find that he has
produced a balanced bhudget. Tn my wview, in the context of the peculiar
circumstances, T think it is a verv zood budget. T do not propose to go into
defails on the budget proposals. T would like to make some general ohserv-
ations which. T consider. are of paramount importance.

Criticism was levelled vesterdav that the budget did not contain anv plan g
of national po’iev. T myself was inclined, at the beginning, to agree with that
view. But T find that. anticipating those criticisms, the Minister said at the
close of his speech ‘‘The next step is enough for us’’. We were in n state of
fluid condition and it was not possible for us to pre-determine with any amount
of certainty. because many factors had got to be taken into consideration. and
before we could actually put it into operation, a particular plan may become
archaic. Secondly, Sir, it was perhaps well that he did not do so because he
has givgn us, Honourable Members, an opnortunitr to inform Government of
what sort of plan we would like: and thirdlv—I think that is a very weightv
reason—it is well within the knowledze of Honourable Members that the All-
India Congress Committee had appointed a sub-committee on this question
and the sub-committee has submitted its report which has vet to bé finalized.
‘and therefore it is proper and fair for the Government to await the considered
views of the A'l-Tnd'a Coneress Comnmittee, and that might be one of the
reasons that might have weighed with him. Fourthly. Sir. there was really
no plan which he had set. '

Siv, as T said. T shall not go into details. T was very much impressed with
the last sentence in the opening paragraph of the Finance Minister's speech.
T have_no doubt whatever that all the Honourable Members must have heen
fmpressed with #. T iz not the tribute to which T refer. ‘H'.e' said, Sir. with
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& touch of'deep emotion and poetry about it—'‘In the faith that looks through
death, we shall shape the destiny of our nation on the pattern which he cherish-
ed and lead it from the dark abyss of hatred and despair to the sunlit pastures
of eternal life.”"—a very beautiful sentiment couched in the best of language.
I have no doubt that on the application of this grand idea the success or failure
of the administration—nay the life of the whole nation—depends. It is only
from that point of view I would like to examine the budget. Sir, that is the
master key to all the ills we are suffering from. Once we apply this to +he
sphere of administration,—the pattern which he, (tandhiji, cherished—I have
na doubt whatever; all will be well with this country. The budget is not &
mere enumeration of facts and figures. It is to be & social policy and the
government must be able to adjust the maladjustments in the economie systefx
of the country. There is no doubt whatever, there is a great disequi ibrium
or maladjustment in the economic situation of this country. I find, Sir, that
thie is due to the non-realisation of certain important factors which govern
the national life of this country. It is well within the knowledge of everyone
that the poverty of the eountry is proverbial. In the recent Industries Confer-
enoe, the Honourable the Industries Minister in opening the Conference said:

*It is indeed tragic that s land so ri endowed as ours with resources and man-power
should be the home of sbject poverty. We have to solve the riddle of a rich country inhabit-
od » starving people.”

The riddle hae been solved by a man of God who is not with ugs today, and yet
T feel we have not heeded to the clarion call of that man of God. I shall be

able to explain briefly within the limited time at my disposal how and where
we have failed.

Sir, it is we'l knonwn that India is a Jand of villages. 90 per vent. of the
‘population live in the villages. 90 per cent. of the population are engaged in
agriculture and agriculture is not at all a paying concern, and if people are
o live. the poor villager, the poor peasant. must have a subsidiary industry.
Tt is all so well known and so patent, and vet none of us seems to have recog-
nized this fact and acted in terms of that. Mahatma Gandhi said times with-
out number that this is a fundamenta' proposition and advised the country to
go shead on lines suggested by him. 8ir, T would like to confine myself to only
one matter, i.e., with reference to cloth. T have not much time and T do not
want to encroach upon other’s time. T shall finish within a couple of minutes.
When the Private Secretary to His Excellency the Viceroy went to Wardha,
this is what Gandhiji said in a press statement. Very surprisinglv enough,
he did not say— ‘We should step up production, by having more textile mills;
and all would be well.”” But that great man said: “No. Therein lies the
ruination of this country. T have not the s’ightest doubt about that.'' He
said : “*Augmentation of the capacitv of mills to supply all the cloth required
ghould cease. in face of the calamity which = existent, and daily gréwing in
intensitv. Mills cannot find employment for the millions of unemploved
villagers. The educative value of the charkha cannot be surpassed. But for
the spell pf hypnotism. which rules our minds todav, we sha'l all realize the
ohvious truth. set ourselves working out the concrete proposition. and thereby
restore confidence to the millions. nay even to the whole world.”’

Sir, there is one other thing which he said a few weeks hefore he prssed

awav, which is also very important. On the Tth of Navember he said as reported
in his Harijan:

It was & most surprising thing to him (Gandhiji) that now that they had come to their
own, nobody seemed to have faith in the ppssibility of Khadi and that they could think of
nothing but mill-cloth for clothing Indis. He bad not the slifhtest doubt that Xhadi
eeonomios was the only sound economiecs for India.”
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In my opinion it should Be worthwhile to follow it. 8ir, I have faith in that.
At the same time Gandhiji said thet the mill industry, m the essential neces-
saries of life, shall not be permitted-to compete; yet we find mills being allowed
in these spheres, *

I therefore feel that ‘‘the pattern which he cherished’” is this: “'central
planning and direction, based on’self-sufficiency in the villages in spheres of
food snd cloth.”” Let it not be understood that he was against any large-scale
industries—no, when there are large numbers of- villagers in need of employ-
ment it is criminal to deny them employment. Therefore, Sir, we shall be
judged only as to how far and to what extent we chrry out this khadi economics.

JBegum Aizaz Rasul (U. F.: Muslim): Sir, it is customary to congratulate
the Finance Minister on the presentation of the Budget; 1 do so with even

ﬁsﬁer justification on account of it being the first annual Budget of Free
nal.

M\ Sir, the tragic death of Mahatms Gandhi has caused an irreparable loss to
the country; the void which he has left will be felt not for years but for gene-
rations to come. In the words of the poet,—

Hazarun sal Nargis apni be nuri pa roti hai
Bohut mushkil se hota hai chaman men dedawar paida.

Bir, finance to most of us is a dull and dreary subject and we are nob
accustomed to look in the speech of the Finance Minister for emotional colour
“or warmth. But this year's Budget seems to me fo be lacking in vision and
long-term planning also. It may be rightly called, as it has been called, a
capitalist’s budget as sbecial efforts have been made to give relief to industry
and capital in the form of reduction of Business Profits Tax and Super-tax which
is wholly unjustifiable.

One Honourable Member yesterday in his speech said that this Budget was
a zamindar's and talukdar’s Budget. Sir, I strongly refute that suggestion,
because it is wholly untrue. These are the people who are’ the most hard-hit
on account of rise in the cost of living index, non-participation in black-market-
[ V- SOOI

Prof. N, G. Ranga (Madras: General): Poor fellows. -

Begum Aizaz Rasul: ......and now on account of the agricultural inocome-
tax that is being imposed on them by some Provineial Governments, where is
relief offered to them, may I know? .

Sir, the resentment against the imposition of tax on coffee, tea, matches and
tobacco is universal because it hits the largest number of consumers, especially
the middle class and the poorer classes. The policy of taxation should be such
that it raises revenues in the least objectionable manner. If T may be bold
enough to suggest to the Honourable the Finance Minister a very jugt‘.ﬁuble
and fair source of revenue, I might suggest to him the compulsory registration
of marriages and births with s small-tex. This will have & double advantage;
it will provide Government with proper statistics...........................

Kazi Syed Karimuddin (C. P. and Berar: Muslim): What sbout those who

hawa alvandy hoen morried?

Mr. Speaker: Order, order.  Let her proceed.

Begum Aizaz Rasul: ...As I seid, Sir, this will provide Government with a
double sdvantage, statistics regarding marriages and births which are sbsolutely
unavailable in our country and money which they are so much in meed of, and
> the public will be provided certificates and if a small registration fee is im-
posed upon it, I do not think that they will grudge giving money to Govern-
ment on that scoount, In the matter of birth certificates T suggest sn increase

- .
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of a small amount on every additional child, which wilt™ have an all-round
benefit. Keeping in view the rapid increase in population, 1 need not dilate
upon this point. : ’

Sir, one thing that 1=feel strougly about is the question of good nutritive
fvod for our people. 1 do not know why this very great need of our country
has been so much neglected. We have beard of committees and cominissions
being appointed, we hove also heard of research being made in this field; but
the results so far as the public is concerned have been nil. India is essentiaily
an agriculfural country. We are rich in agricultural resources, and, yet  we
wre poor as fur as the information goes regarding the value of nutrition. - I
would therefore urge upon the Finance Minister to immediately appoint a
* Nesearch Committee to recommend to (Government the best form of food from
the nutritive point of view and available for the least price to the average man.
It is o well-known fact thatothe health of our people is deteriorating every day,
unvl there is no doubt that this unplanned feeding is greatly responsible for it
Sir, we know that in England during the war years and afterwards even in spite
of severe rationing the health of the nation is not only aintained, but in many

. instances ‘it has actually improved. Why cannot we have some such planning
here?

I am glad that a sum of Rs. 10 crores has been provided for the rehabilitation
of refugees. These are people who deservé our deepest sympathies and help
and whatever we can do for these people who have been driven away and up-
rooted from their homes, should he done. T hope this money will be properly
utilised. ' )

1 also weleome the removal of the tax on betel nut. My Province, con-
taining the largert number of consumers of this commodity, T think will be the
gainer in this respect.

" In regard to granting moncy to Provinees for post-war development schemes.
T think it is a very unfair stipulation on the part of Government to ask Provin-
ciai Governments to contribute an equal amount as that being given by the
Centra' Government before they can elaim that amount from the Central
Government. T think it is a bit hard on the provinces, who have already
drawn up their post-war development schemes in anticipation of the grants
tg be given by the Central Government. I do not say that the Provincial

* Governments should not bear a share of this expenditure, but what T say ‘s that
this stipulation is not very fair to them.

Sir. one minute more and I am done. T am very glad that the Honour-
able the Finance Minister has kept in view the suggestion that I made last
time in regard to retrenchment in Government expenditure and has put down &
fizure of Rs. 24 crores under this head. But, Sir, this is not enough. 1T
congratulate him on the beginning he has made, and hope that this retrench-
ment will be made on a planned and -organised basig, so that all wastage will
be avoided, and every channel for saving and retrenchment explored, .

Shri T. A. Ramalingam Ohettiar (Madras: General): Sir, I am very glad
that in spite of all our preoccupations. the Honourable the Finance Minister i«
trying to have some means of putting our fnances on a proper footing. The
question was raised as to whether we should depend on direct taxes for all our
requirements or whether we should distribute our taxes widely between direct
and indirect taxes. so that in times of emergency as well as in normal times
we may not’ be left in the lurch. There are countries. and there are economists
who will even go to the length of saying that all the finances of a Btate should
be based on one single tax. The danger of such a procedure has been demons-
$tated in the past. I think, Bir, that the system of having diversified taxes
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aud distributing taxes between direct and indirect taxes is one of the means
by which the difficulties that are ordinarily lurking in the frunling of “Budgets
of States may be overcome, : .

Againy Sir, there has been some criticism in regard to the reliefs that have
been given."'I am not here to support the provision for increasing the minimum’
amount on which the super-tax and the Business profits-tax are levied st the
highest level, but with reference genervally to reducing taxation on incomnes,
1 wish to say that my friends whbo have attacked the relief given are not in
possesion of facts. 1 took the trouble of going through the share registers of
three  companies. The result was this. Not even half the amount of
vipitat that is subscribed is subseribed by the rich people. More than half
the capital of each concern s subscribed by small shareholders—people " hold-
g five shares, ten shaves, fifteen shares. In one Company, it wus curious.
thag we could not find sufficient number of Directors at all, because there
wisk i qualification of share-holding fixed for the Directorship. Of all the
sharcholders we could find only six or seven, of whom three were related to the
Munaging Agents. We could not find even three or four others who held the
reqaisite number of shaves.  Others were all shareholders who held very few
shares to their credit. So my friends miss this fact, numely, that big con-
cerns are not the concerns in which only the capitalists have got interest. It is
very largely the small men who save a few tens of rupees or hundreds of rupees
and put in the money in shares depending on the integrity and prestige of the
Managing Agents. T find also ¢hat in many cases, it is the women, the charities.
and minors who purchase large numbers of shares, because the income they
derive from these coneerns is a little more than what thex cau get from deposit-
ing money in the Banks.

Well, Sir, such being the ease, if any velief is given it is not given only to-

the hig man, the big capitalist, but mainly for those small shareholders who
put in their woney in these shares with a view to getting more money than
they can get if they deposit it in the Banks. There are, no doubt, n few

capitalists in every concern. who ave the promotors and who are the Managing
Agents of these Companies and hold big blocks of shares. They are also bene.
fited. but with reference to them these higher tuxes, like super-lax and so on.
are put in. So, the way in which we begin to attack every provision that is
nade: for giving relief to those who invest in busines is not correct: nor is it
likely to lead to any positive improvement or development in our industries.
As T said, Sir, u large number of people are small shareholders and if these-
are encouraged to pit in their money in these industries, it is possible to get
what we want for the development of these industries.

1 would turn now to the Budget proposals, and here I have only one thing
to say, namely, that in developing the indirect tauxation the Honourable the
Finance Minister has hrought in roffee and tes as luxuries and he has proposed to
increase- the taxation on these. I would onlv tell him that coffee and tea are
oot luxuries in our country; they have become the necessaries and ag such the
tax on thege is contributed not by those who go in for luxuries but who go in
for their ordinary food and ordinary living. So T would suggest to him that
later on he may agree to give up these taxes on tea and coffee when the Finance-
Bill is taken up. .

Then, Sir. T would like to refer to a matter which T consider is of supreme
importance to the safety and well being of our Unjon. T refer to the loeation
of the Capital of our Union. Tt is a very important thing -nd it is not realised
by people how important it is. There have been Empires, there hve been
Republies, there have been other States, which suffered the moment the
guiding hand or the confrolling hand was withdrawn. Why? Because, Bir,
those Empires or Stater were nat real Empires or States of the whole area.
Tf the capital of a State gr an Empire is in one cornér: the result ig thdt all the-
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-outlying portions feel that it is not their Empire. They do not feel that they
have got an equal stuke with those living close by to the Capital. Everv
Empire broke up and the constituent units which broke up were always those
who were lying far away. This, Sir, is a danger which I think should be
guarded against. Of course, I know the argument which will be advanced. In
the case of those Empires, it was alwave one part of the country controlling
-or dominating over the others. I feel, Sir, Delhi, as the capital of India is
locuted in a far away corner and it is therefore that people living like me in
the far South are thinking that we have been conquered by Punjab rather
than that we are all “iving together here in one common Republie. Sik, it is
not a matter to be laughed at for this reason. Tt was only recently, Sir, in
some of the local papers—Hindi and Urdu—and in one of the English papers,
it was said that the time has come for people in Delhi to take steps to do the
right. thing with the M#&drassis first and then with the Maharattas. Two ar
three days back The New Times had an editorial in which it said openly that
the Madrassis are to be sent hack. We have got such things going on.

Mr. Speaker: The Honourable Member's time is taken up by other things.
He has to finish in about half a minute.

‘Shri T. A, Ramalingam Chettiar: Well, Sir, T was saying that there is a
feeling that the location of Delhi is so far away from various provinces that
people do not feel that the state that is functioning here is a state in which they
have got equal rights. Secondly. the climate of the place is so bad and at
least five months in the vear, it is not very comfortable. Even in the old days
when the Furopean Government was here seven months in the vear they went

out.

An Honoursble Member: Madras?

Shri T. A. Ramalingam Chettiar: T am not suggesting Madras at all. T
never suggested that. I always thought that a more central place would be
batter. It is a verv important matter, Sir, T do not think it is a matter to bhe
laughed at. On the other hand. T consider it a most serious matter.

Mr. Speaker: The point is that the matter ix no doubt important, but the
time is still more important and T find that the Honourable Member is going
into details which are -not necessarv. He has already made out the point that
Delhi should not be the capital. He need not go into details.

Shri T. A. Ramalingam Chettiar: 1 only want to say that climatically
and alsc strategically it is a most inconvenient place. Tt is within 150 miles
«of Pakistan and every invasion from the North-west has reached Delhi and
Delhi has suffered more times than any other place in India. Apart from these
-considerations, time is important now on account of the urgency of the matter.
Tn the budget there is a provision for 8} croras for expansion of bujldings and
loeality in De'hi. Tf these improvements are going to take place, we would
have spent money which we cannot recoup, in case we want to change the
capital later on. This will be money wasted. Tt seems to me urgent that the
Government should consider this question immediately so that before they
begin to spend this money of 81 crores on the expansion of Delhi, they may
come to a conelus'on.whether thev are going to have the capital here af Delhi
or they ars going to change it; that is the point, Sir, T want to make.

Shri M. Ananthagayanam Ayyangse (Madras: General): Which is .
alternative capital?
hyi T. A. Ramalingsm Chettiar: 1 am not parlieular.

the
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Shii T. T. Krishnamachari (Madras: General). Mr. Speaker, Sir, I do not
feel as a purty man, it is proper or necessary for me to cohgratulite the
Honourable Minister on this budget, but as something has been said by my
Honourable friend, Pandit Hirday Nath Kunzru, 1 would only like to druw his
attention and of the House to the fact that one single factor in determining
whether o budget has been intelligently anticipated or that adequate informa-
tion has been vouchsafed to interested people in the share market and if my
friend had followed the papers, he would have {o:: 1 that the share market was
sadly disappointed with the contents of the budget of the Honourable the
Finance Minister. Sir, undoubtedly there are a number of fg:ets of this budget
with which I may not entirely agree; we have all got our ideals, and I would
like the Finance Minister to do many things which he has not done; but that
only criterion cannot be made the basis on which we could condemn the bud-
get. It seems, Sir, from the general trend of public opinion and what is hap-
penity in the share market that ‘the Finance Minister hgs more or less attempt-
ed to schieve the golden mean. Sir, there are a few matters in regard to the
taxation proposals about which I would like to have a say, but as my Honour-
able friend on m¥ right said yesterday, the proper place for it is the finance
bill. '

But in my view there is one really important matter about’ which T would
like to refer before I examine the other aspects of the budget. That is, Sir,
~with regard to the Sterling talks that we have had récently and the interim
arrangement that the Government of India has come to with the United King-
dom. The House is probably aware that on & previous occasion when the bud-
get was discussed, the House expressed its desire that this matter must be
-quickly dealt with, so that our position so far as our sterling assets are con-
cerned could be adequately safeguarded, and T have no doubt that the Finance
Minsiter had this in view all the time. But circumstances were such that we
could only enter into a talk for an arrangement to come a limited period of six
months with the United Kingdom. At the time when it was decided that
the United Kingdom Delegation was to visit India, my Honourable friend the
TFinance Minister mentioned to the Standing Finance Committee that he would
like the Committee to nominate a sub.committee to be associated with him in
these talks and he suggested that they should elect such a sub-committee.
The Committee, however, left it to the discretion of the Finance Minister and
he chose three people, Mr. M. §. Aney, who i¢ now His Excellency the Gover-
nor of Bihar, my Honourable friend Diwan Chaman Lall and myself. I am not
giving away anything which ought to be kept secret when T mention that just
a few days prior to the delegation arrived here, there was a conference in
which the fmembers of the Indian delegation, the Honourable Minister for
Commeree and some of persons of his department, the Governor of the Reserve
Bank and the three of us participated and discussed the particular angle of view
to be taken by our delegation; what proposals we ought to put forward consistent
with the obligations that the Indian Government had entered to, when those
4alks were conducted on the last occasion and what happened subsequently
thereon. Sir®it is a difficult subject and it is not one in which satisfaction
aonld .be achieved even so far as we were concerned. At any rate the idea of
the Finance Minister was that we should not enter the discussion in a  bar-
gnining spirit, that we should consider all the facets of the situation and place
our demands, whieh will not he capable of any reduetion and I must say that
the instrnetions given to the delegation were guch that thev admitted of no
serions deviation. Sir, thereafter, we had meetings with the delegatipn in
company with the Finance Minister on more than one occasion right until the
4ime the arrangements were concluded. Tt would not therefore be fair for my
Honourable friend, Mr. Ananthasayanam Ayyangsr to say that members of the
House were not associated in this matter. Sir, so far as the actual terms of
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this settlement are concerned, I do not say I am happy. I would only say that
the terms of the settlement were such that there has not been serious variation.
from our original proposal. The variation has been in the region of 6 to 7 per
cent. of our own demands. In fact I do not propose to give the details of the
amounts here or to mention the balance that was carried over from the last
half year because the revesling of this figure would possibly affect the general
position of the import and the export programme. But all that 1 want to say

is that we are not particularly pleased with whiat we had to agree. In fact.

the Honourable the Finance Minister himself said on page 12 of his , budges
speech: :

“‘Nevertheless, I cannct help feeling that it should have been possible to avoid intro-
ducing this very undesirable and harmful principle of a limit on the vonvertibility of
sterling for inembers of the sterling area who are pledged to holding sterling [7ithout
limit of amount and so on™”’

So I can say categorically that it is not a matter in which we felt we have
achieved something wonderful. All that I have to say is that - we were associa-
ted with the Honourable Minister while the talks were going on and we are
prepared fo take full responsibility for anything that has been done. If the U. X,
delegation bhas been less accommodating perhaps the negotiations would have
broken down and something else would have to be done in that case; we have
prepared to take full responsibility along with the Finance Minister even - if
that contingency should have occurred.

There is one aspect of this matter on which I would like to lay empliasis.
The agreement was ridiculed. What is the alternative? Supposing we are not.
prepared to agree to this interim arrangement, the alternative is that we should
Lo prepared to go out of the sterling area. We ean go out of the sterling  area
it our foreign exchange position was such that we are breaking even on ex-
ports and imports. Then we could straightaway say that notwithstanding the
possibility of our realising our sterling balances in the ‘future being affected, for
the purpose of upholding our dignity we could have gone out of the sterling
area arrangements. But unfortunately that is not the position. The Finance
Minjster has shown you his speech categorically that our foreign exchange-
position is ndverse and therefore any action on these lines might have resulted
in upsetting our economy. We would have had to do it if the arrangements
were less than satisfactory and honourable. That is what I wanted to say pri-
murily. The second aspect of the matter I should like to mention is this.
Some Honourable Members have asked, what about thig borrowing fron: the
International Monetary Fund? I ean very well understand that that is o
matter in which all the details which could not be diselosed. After all vou can-
not ask Government as to how much they are going to borrow; that will he re-
veaied perhaps after they have actually horrow some amounts from the TMF,
but they mav or may not -borrow. Another matter on which T should like
to enlighten the Honse is to reply to the question,—what about_ interest and
other charges en this lman?  Actually Great Britain has agreed in this particu-
Iar matter to rnv enld where service charges and interest has to be paid as wer
have to poy these in gold; Dbut so far as the burden of interest: and  other

- eharges are concerned, it is negligible, for the reason that whatever halance we
‘have in the shape of sterling will earn interest and . only something very
similar will have to be paid to the I. M. T,

My Honourable friend Mr. Ananthasayanam Avvangar made one point in
thisx connsction to which I should like to refer. Fle ssid  that the Fovntian
Government have in these negotintions with U. K. on the pavments out of
their siorling haleness oot awsy with it: th

*we in Indin hava failed. Sir, € have o

ev made o wonderful  hargain a]::d
paved the ficures and T find that it is
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not so bad us all that. Egypt undoubtedly has now gone ut of the sterling
area; but so far as the amount of 40 millions pounds that was vouchsafed to
her for the last year is concerned, the limit on convertibility which was put by
Britain or the 21st August 1947 has resulted in the bulk of that 4¢ million re-
maining inconvertible; and in this settlement for the year 1048 the convertible
sterling allowed to them is only 61 million, '

While speaking on this question there is one other matter that I should like
to refer to. My Honourable friend Mr. Ayyangar objected to the delogalion
being on a Seecretariat level, and he also objected to Mr, Narahari Ruo our
Finan® Secretary, having to face Sir Jeremy Raisman who was formerly his
superior officer. Sir, I have had the privilege of having enjoyed the friendship
of Sir Jeremy Raisman and I do consider that nothwithstanding fhe limita-
tiong under ‘which he was serving he served this country well. I am sure that
he i% not & man who would take advantage of his past»position; nor is it a fact
that a Becretary to the (Government of India who is entrusted with this great
and responsible task of having to negotiate on behalf of his country would not
realise the dignity of the position in which he is placed and use it well and
wisely. Sir, Mr. Narahari Rao and his two able colleagues,—Mr. Nebru and
My, Keith Roy,—conducted these negotiations in August, 1847; and it should
be said that they conducted them very well and for the benefit of-this country..
They had to follow it up because the delegation from U. K? that ecame here
was on a Secretariat level. You cannot ask a Minister of the Government of
India to,go and discuss- with o delegation sent by the U. K. which is on a
Secretarfat level. Surely that is not the position made on by my Honourable
friend. So it had to be conducted on a Secretariat level, and I think in fair-
uess it is only just and proper that this House should acknowledge the services
rendered by Mr. Narahari Rao and his colleagues in this connection and regret
the idea that they were suffering from any inferiority complex because they had
to Jace a former Iinance Member of the Government of India as on the whole
they have done extremely well. ‘

Sir, that I think is one aspect of the matter which I was bound te mention
to the House because I was associated with the Finance Minister, along with
Dewan Chaman Lall, while the discussions were going on. My colleague and
I never felt that we were either in an inferior position or that we could unob
have taken a different stand. Actually if we had taken a different stand our
views would surely have been ygiven due weight.

In vegard to the rest of the budget T will deal with only one aspect, namely,
I welcome my Honourable friend’s reversal of the policy of the previous Gov-
erunent and offering to the provinces the guantum of money originally pro-
mised to them for post-war development. In fact it is good that he had done
€0, ns now that we Jave a very nearly balanced budget it is only fair that the
provinces should be asked to go ahead with their plans for developinent. I
am also glad that he has put in a condition to which my Honourable und fair
friend Begum Aizaz Rasul objected. T think it is very proper there should be
such a condition. As a matter of fact, if the provinces find money the Central
Government will give an equal amotmt for the purpose of development. Bué
in this connection I feel that something more has got to be done. The respon-
sibility of the Central Government in regard to the sconomic position of this
country as a whole cannot be minimised. Tn fact in 1945 one of the yprede-
cessors of the Honourable Minister while making n review of ‘the entire
economic and financial pesition admitted the responsibility of the Central Gov-
ernment to provide enough finances for the provincial Governments to cany
on with their welfare programmes. T therefore feel that some mechanism
should be devised which should facilitate cansultation with Proyjneial Misis-
ters and if necessary the provincial Governments should be ﬂﬁkeﬂ. to advpnee
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their budget dates so that the Central Government’s budget may be more or
less adjusted to the prevailing spirit of the provincial Government's budgets.
In this connection 1 should like to say that so long as we are planning for an
expansionist programme and want more money for that purpose We cannot
avoid taxation, Taxation has to be there in some form or other and it is
bound to be at an increasing rate. It was suggested some time back that a
taxution inquiry committee should be constituted. I now feel that that is an
out of date and an outmoded method of finding out exactly the taxable capa-
city of the people. So I should like to suggest to the Finance Minister that he
should create s department attached to his Ministry which shall be a* tax re-
search division, which should not only investigate -the possibilities of augment-
ing the resources of the Central Government but at the same time do likewise
for every provincial Government. And such research has to be kept up to date.
It cannot be done by .« periodical commission which will sit once in fivé' years
and decide things, because we are living in an economy which is rapidly
«changing. T think that is a matter which we have to press on the Government
of India, and I have no doubt that that matter will be given serious congidera-
tion by the Finance Member.

Bir, the other criticisms that I have in mind will probably have to be dealt
with as and when occasion arises if I have an npportunity; for the time being
I have to content myself with what I have swd.

Shri A. P. Pattani (Western Tndia States Group): Sir, I wish to congratu-
late the Honoursble the Finance \linister on the general feeling of confidence
ihat his proposals have evoked in the country. I am pot quite sure whether these
proposals will increase agricultural production, nor am quite certain that
they will stop the spiral of rising prices. Aud 1 view of this I wish to make very
briefly and ic record short time some concrete g;oposals. One proposal I wish
to submit for the consideration of the Finance Minister is that since prices are
rising the lowest incometax level should be raised, as has already been
suggested by my Honourable friend here.

T think the Rs. 2,500 is not high enough.

The other proposal, or suggestion, I wish him to consider,—it is for this
House to consider also—,is that we are today framing, or wishing to frame, a
constitution for the Union of India. There is a very compendious draft consbi-
tution before the Constituent Assembly; but I am afraid I have so far seen no
indication or suggestions regarding Union finance from the Finance Minister.
‘We have the report of the Expert Committee on Union finance and the drafé
constitution suggests that the recommendation of that Expert Committee
should be accepted for delaying its proposals for five years. 1 wish to submit
that conditions have greatly changed in the last few months, especially in the
States, and so it should be easy for the Finance Minister before this debate is
over to give the House some indication as to when and the directions in which
these proposals, or some proposals, on Union finance f8 the Union Govern-
ment are likely to develop.

That is all I have to say.

Mr, Speaker: T am afrmd there is hardly any time for any Honourable
Memher now to address the House. So we may adjourn now and re-assemble
at 2-80 p. M. .

The Assembly then adjourned for Lunch till Half Past Two of the (lock.

v

The Assembly reazsembled after Lunch at Half Past Two of the Clock, Mr.
Speaker (The Honourable Mr, Q. V. Mavalankar) in the Chair,

Bhri Bikramlal Sondhi (East Punjab: General): Bir, there is one thing _tl
this budget which has pleased me and that is the idea that I got after hearing
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the Finance Minister’s speech, viz., that after all we are trying to get oub of
the unheelthy tradition which almost became a fashion last year of soakimg the
rich simply for the sake of soaking itself, irrespective of as to how it would
affect the general economy of our country. We have been told by so many
ministers on the treasury benches that the crying need of the hour is produc-
tion and more production. But may I ask what we are doing in that direction?

Shri Ramnarayan Singh (Bihar: (feneral): What do they produce?

Shri Bikramlal Sondhi: The marked reactions to the new Budget are re-
presented in the lowering of the murket rates in all the stock exchianges of the
country.® The capitalist or the businessman is not pleased; he thinks that the
Finance Minister has not given them a square deul, though Le had made many
promises. The total relief given to the capitalist class is only one crore in the
form gf super-tax reduction. There is nothing miore, nothing less.

Regardiug the business profits tax reducticn 70 to 80°per cent. of the share-
holders who are going to participate in it are small investors. It does not go
to them entirely.

Regarding the undistributed profits on which a rebate of one anna has been
given by the Finance Minister, it is expected that this money will flow back
for further investments, either in the expansion of the existing industries or
for new avenues of industrialisation.

Coming to big business, they get only one crore and that is to be divided
between 8,000 people who are earning more than 30,000 in the whole country.
It does not come to more than 1,200 per rich man or the big business magnsate
whom every body here wants to fleece.............

An Honourable Member: Please?

The Honourable Shri R. K. Shanmukham Chetty: Ilcece, not please.

Shri Bikramlal Sondhi: I would alsu like to mention here that our Finance
Minister has a plan for raising 150 crores from the public, I do not know how
much money he will be able to get from the market but I know it for a fact
that of the last loan which he wanied to raise and did raise, 80 per cent. was
taken by his own concerns, the Reserve Bank and the Imperial Iank. There
is hardly any incentive for businessmen, because they do not know about the
future. People everywhere are talking of nationalisation. My own view is let
these big business people produce something for us to nationalise and even if
we are to nationalise them, why talk sbout it? We wanted to nationalise the
Imperial Bank. We did it in a minute, though it may take sometime to be
actually translated into action. By talking sbout nationalisation we are only
instrumental in scaring away capital which the businessman would otherwise
invest in the industrialisation of the country. It is no use raising slogans
which do not mean anything in the new context of independence. It is high
time that we should grapple with the facts as they are and not as they should
be or what we would like them to be.

Regaraing the reductions in the Budget I must say that the Finance Minis-
ter has tried to give some relief to small companies,. which are not in a position
to earn more than Rs. 25,000. But my fear is that the big businessmen would
divide their own companies into smaller companies and they may take away
what we want them not to take away. From that point of view I would re-
quest the Finance Minister to keep an eye on the new floatations which big
business would like to float in order to get advantage of this relief that is not
meant for them but for somebody else.

I must say one thing which has appealed to everybody big and small.
Taking into consideration the building societies and their programmes and the
lack of housing accommodation in the country at large, especially in the towns, |
this reduction of 75 lakhs oneaccount of municipal ‘taxes is something for which
I can heartily congratulate the Finance Minister. . . .
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3ir, having said all this; I have to do my duty as a common man which I
am. There is one class of people, the middie class people, who are the only
people who have come out empty-handed in this whole budget. These are the
people who form the backbone of our country. 'They were with us when we
fought our battle for frecdom for years together. I cannot tace them either in
a erowd or iu their houses. People ask us “What has your new Finance
Minister done for them?”. Therefore 1 am here to request the TFinance
Minister to do something for them. All that I propose is nothing more than
that the exemption linit should be increased from 2,500 to 8,500. Keaping in
view the index price today, which is 809, I am not asking for too muech and I
think, knowing the Finance Minister as I do, I am sure he will agree to my
little request on behalf of the middle class people to whom he can always look
not only for investmentsbut also for backing up the Government when theftime
comes.

The Finance Minister while reversing the excise duty on matches hLas said
that he has found out that this 12 annas reduction has not been given to the
.common man in the street and the manufacturers and dealers had eaten it up
and had adjusted it beautifully between themselves. The reversal is, therefore,
unexceptionable but I would press him that he must give an assurance to us
that the prices of the match sticks in the bazar should not be allowed to be
taised. 1 am sure he can still manage this. The manufacturers are in India,
the dealers are in India. He can surely make it safe for the common man,
even if it comes to controlling the whole stock or even to purchasing ol the
stocks of these companies to buy his matches at the present eurrent prices.

There is one important poirit which I would like to mention in this con-
nectiou, viz., the additional surcharge that the Minister has proposed on trunk
telephone calls. I am sure it is going to affect adversely the business people
largely. But even if we cannot reduce or withdraw this surcharge T have to
make to him one submission in thig respect. He should not forget. the fourth
estate of the realm, T mean the press. We will not be true to oursclves, Sir, if
we do not in this House recognize the services rendered to us by the press at
large, whether it was in the good old days when we were fighting for our canse

Y of freedom or now when we need full support to our national Government for
the completion of its work. Tt is a small amount and T hope the TFinance
Minister would not grudge us that, '

I do not know as to what help he can give us regarding capital goods which
every good capitalist in the country needs so badly either for the replenishing
of old machinery or for starting new industries in this country. T would very"
much like him also to give us some information on that point in his next speech.

_One thing more T have to mention. TLike a clever financier that he is, the
Finance Minister has not said a word about the export duty which we may
realize on the goods which the Government of India have agreed to supply to
the Pakistan Government. A big slice of this duty must come to us especially
wheri we have agreed to give them n very big quantity of our cotton cloth. As
to what it would come to exactly, I do not know; bub it must he a very big
|um. "

Regarding certain points raised byv............

Mr. Speaker: Has the Honourable Member n larga number of points to
make? He has already taken up his time-limit, -

Shri Bikramlal Sondhi: T may be given two more minutes, Sir.
“ Mr. SPealwr:" Two minutes have already been given to him over his time
imit. T ‘
*  Shri Bikramlal Sondhi: Then T resume my seat.

v



GENERAL BUDGET—GENERAL DISCUSSION 16u3
JPandit Lakshmi Kanta Maitra {(West Bengal: General): Mr. Speaker, Sir,
“the nrse tull year s buages of tree india ss  imtroduced b 4y 1ny  Honourable
iriend the,Finance Minister has been given a mixed reception in the country.
It nus been described 1w one quarter us a sociakistic budget, in another us a
capitalistic budget, in u third as a bold budget and in a lourth ss an indifferent
budget. Sir, there is un element of truth in all these descriptions though none
of them adeguately describes the budget as it is betore us. Those who expected
from this budget more huge amounts of expenditure for productive  purposes
-and other ameliorative works tuiled to grasp the peculiar position in which the
budget of this year had to be frawed. 1 think from that point of view the
Honourable the Finaunee Minister deserves the sympathy of this Hguse. The
whole budgetary proposals have to be viewed agsinst the economic background
-emer§ing from the political background of the last few gnonths. If one were
to take the proper perspective of the whole picture, the different angles from
which each particular problem in the country had to be viewed, 1 think the
conclusion is irresistible that it would not have been possible to produce in the
-circumstances and within the limitations a more satisfactory budget. 1 con-
gratulate the Finance Minister for the simple reason that when in the whole
-country there was an element of uncertainty and doubt as to the financial
stability of the country, when capital was halting and hesitant and even [ugitive
and when production in the country had gone down in every direction, he has
by his budget re-established the credit of the country not only in  the Indian
markel but also in the international market, Let us not forget this basic fact.
Sir, when we in India are in need of capital and other goods for industrial
-development, when we are in need of foodstuffs to feed our people which we
have_to import to the tune of something like Rs. 100 crores a vear, the whole
world would naturally scrutinize our financial position, our Hnaneial credit,
“hefore they think of supplying them to us in adequate quantities. 1 therefore
think that we have fully demonstrated tc the world by our Budget that the
‘position of the Indian exchequer is radically sound. But while I say that I do
not commit myself to any and every proposal that he has put there. My
"general appreciation does not mean that I give a blanket approval of all the
proposals that are contained in the budget.

Within the few minutes at my disposal it is impossible to deal with the
whole budget. But speaking generally T say that I greatly differ from the
“Honourable the Finance Minister if he thinks that there was to be a deficit to
the extent of Rs. 22 crores which he has sought to cover by all manner of
-adjustments and jmpositions. I am definitely of the opinion that there is
going to be a substantial surplus at the end of the year. The budget of the cur-
rent year has already shown that the deficit has been much less than he anti-
-cipated. Many of the unproductive and productive items of expenditure he has
put in are not going to materialise for a variety of reasons o which I cannot go
-ab the momewnt. It is not possible. I would not like him to carry on with big
programmes of constructions of buildings and things like that. Now, Gnmg-n-
ment will lay themselves open to the charge of directly helping further infiation
An the country. As one who had closely watched the inflationary trend in . its
-early stages in this country I may tell the House that it had its origin in _the
politics of the day. The British Government started infiation with a ‘pnlihnnl
motive. When the war was on and the efforts for its effective prosecution were
‘to be intensified, the only way by which they could do it was to give fantastie
‘prices for the limited supply of gnods and services in this conntry. as the two
great political organisations, the Congress and the League, were hoth opposed
to the war. The only alternative to the Britishers in those days was to pimp
money into ecirculation indeffnitely and get all their things done. Mw Homour?
@ble friend has got a legacy of that. I realize his difficulty. Bs»* lat him not
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himself add to that inflationary spiral. I am afraid some of .the proposals made
by him will have the inevitable effect of raisiny, that inflationary spiral. What
was the purpose in imposing a further tax on coffee and tea? [ do not think
these are luxury goods. Lhey now form part of the regular dietary of the rank
and file in the country. And what is the amount you are going to get out of
it?  Nothing substantial. What is the reason for taxing tyres? I
know it will be said, let the rieh people  who drive in
motor cars pay for it. But by doiug this you are  indirectly
taxing the road transport system in the country which requires eucoprage-
ment and development. You are taxing ‘‘the poorman’s carriage’’,—the
eyele, which he has to use everyday for all manner of purposes including the
earning of his livelihood. Do you realize that the extent to which the poor
man is affected, and his gost of living increased to that extent you are raijing
the inflationary spiral? You have not thought fit to give him a relief in other
directions which you could have easily done. I believe in the present scheme
of things there is a great deal of anomaly. For instance, in the postal rates.
Bir Archibald Rowlands made a concession and reintroduced the two pice post-
card, But he made a mistake which is still being pursued. Why has not the
rate Tor book post or sample-post been brought down to the level of the post-
card? You cannot spread education and civilization in the country unless you
keep your postal rates at a low level. My Honourable friend Mr. Sondhi raised
a point which demands consideration. I think it is the feeling of most Mem-
bers in this House that middle class people—people with fixed or low levels of
income—should come in for some favourable or sympathetic treatment &t his.
hands. The income-tax exemption limit should have been raised to Rs. 8,500.
Between two-pice post card and six-pice letter there should have been an in-
termediate rate for letters weighing upto half a tola. It ecould be charged
4 pice and the rate for a letter weighing more than helf a tola upto 1 tola it
could be six pice. That way also he could have-given some relief to the middle-
elass man, a relief that has been denied to him in all other directions.

Sir, T am racing against time. I have many other points to make hut there
is no time. BSir, we liave not tnken note of the fact that there has been an
abrupt termination of the Standstill Agreement with Pakistan. If the Honour-
able Minister had taken that fact and its implications into consideration, we
would have got a refleetion of that in the budget. It is wanting in it. We may
be called upon to launch a tariff war, or at any rate, impose of customs or
tariff duties, as in the nature of things it would be inevitable. If the Pakistan
Government continues to levy duty on jute, cotton and other articles. we shall
be compelled to introduce customs duties on exports to Pakistan of steel, iron,
coal, sugar, cloth, minerals and a variety of other things. ~ Tf it came to that,
then he would have a tremendous additional income. However, 1 will nok
develop that point bere. 8ir, T will now deal with a matter which has been
raised by my Honourable friend Dr. P. K. Sen. He made a grievance that
Bihar had a bad deal with regard to the allocation of her share froni the divisi- -
ble pool of income-tax. Sir Otto Niemeyer laid down two eriterin. One was
population and the other collection. Now, Sir, in 1936, when Sir Otto Nieme-
yer gave his award, he came to the conclusion that on the basis of the income
and population he should fix the ratio for Bombay and Bengal at 20 per cent
and for Bihar at 10 per cent. Today I find in the explanatory notes of the bud-
get that the Honourable the Finance Minister has allocated to the province of
West Béngal only 12 per cent. I want to know from him how he came by that
figure of 12 per cenf. West Bengal has an income-tax income almost equal %o
that of Bombay. She has no doubt been reduced in size, but in Sir Otto
Niemeyer's formula, ares was not a consideration. Even today West Bengal
hsk got a pepulation greater than«that of Bombay. It Bombay could get 20
per cent, T see no reason why Bengal should be given only 12 per cent. Bihar
makes a grievance that‘: she has been given 13 per cent. now though she was
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allotted only 10 per cent in the Otto Niemeyer award. The point I want to
urge before. the Honourable the Finance Minister with all humility is thjs that
8o long as he does not scrap up the Otto Niemeyer award, so long as he does.
nob evolve % new formula and give effect to it, he ought not to depart from the
fixed pertentage of the Niemeyer Award. Over the territory lost in East Ben-
gal, the Central Government has lost only 38 lakhs. The rest of the 6-
crores ought to come to West Bengal. I do not believe in any rule of thumb in
these vital matters. So long as the new scheme which has been recommended
in the expert committee’s report and embodied in the new constitution but has
been deferred for five years, and probably for good reason, so Jong as that
formula is not adopted, I see absolutely no reason why my friend should adopt
a wholly arbitrary method and alloeate only 12 per cent. to West Bengal.
Benggl has been torn by war, and by famine and pestilence that ceme in the
walke %f the war, and after the war came the devastatipg communal disorders-
eulminating in the terrible disaster of partition. We expected that the Central
Government would come to her rescue when she was prostrated by the series.
of calwmities and disasters. Instead of that, it has snatched away 8 per cent
of her share of income-tax that was her legitimate due and made a present of
it to the other provinces of India, I appeal to the Honourable the Finance
Minister that in equity, justice and gnod conseience, this 20 per cent should be-
restorsd to West Bengal. Tf that is not done, Bengal cannot stand on her own
legs. I appeal to him to do justice to that province which today has a popula-
tion more than that of Bombay, which has income-tax collections equal to that
of Bombay and which has problems which no other province has got. Unlike-
Bombay, Bengal, for a series of years under the Muslim Teague Ministry, had
huge deficits, and after partition, she has been loaded with the entire debt of
undivided Bengal, which the Muslim League left as a legacy. Sir, I hope that:
to enable Rengal to liquidate that legacy and to start on her new career on a.
sound economic basis, justice should be done to Bengal in this respect.

Mr. Naziruddin Ahmad (West Bengal: Muslimj: Sir, In discussing the-
budget I am almost over-whelmed by a sense of unreality. I find that almost-
all speakers begin in chorus by congratulating the Honourable the Tinance:
Minister for an cxcelient budget- Then in the next breath, almost unanimous-
Iy they say the budget is bad from beginning to end; and then before sitting
down again they congratulate the Honourable Minister for the excellent budget-
and then in the end they have to vote selidly for it. That is the sense of un-
reality which pervades this debate, even inside this section of the House who
do not belong to the Congress. We have not come here to oppose but spesk or-

+8it down and vote with the government almost as a matter course.  Bir, the-
Honourable Minister has been accused of being a eapitalists’ man. But on =&
careful examination of the budget, his proposals and the carefully selectad
phrasing in his speech, it seems to me that on the one hand he encourages the
capitalists but in the other hand he has a knife to cut the capitalists. Be it
ynderstood that T am not a capitalist myself. The position is this: be gives-
the capitalist some meagre relief in respect of Business Profit tax or super-
tax. He has made a mistake in fixing the same limit with regard to earned and
unearned income. I believe that with regard to earned income, the exemp-
tion should be more. With regard fo unearned income it should be less.” The
two incomes obviously stand on different footings. The Honourable Minister-
has very sweet words for the business men. namely that the existing levél of
taxation will ‘seriously affect any incentive for saving and investment’ and’
there is a ‘paramount need to stimulate production, and any measure which-
restricts or curtails industry will stunt our development and add to our future:
difficulties.’ That is the way he expresses his sympathy for the capitalists. He-
says therc must be a genuine margin of saving. This sentiment is magnifi-
cent. Then he says this saving will lead to investment and add to the produd--
tive wealth of the community—T draw the attention of the Honourable Mimis--
N *



1606 CONSTITUENT ASSEMOLY OF 1NDIA (LEGISLATIVE) iden Mak. 1948
LMy, Nazouddin Almad |
ter and.the House to tmis—what for? IFor this: so that they could be fatten-
ed; so that the State itscll couid suvsegueutly tup themn. So the atutude of
the rionourabie Mimster is just bike that of a buwcher who likes s cuttie to
be fed properly and lattened so that he may kill them and sell the meat as the
dignest  price.  U'he Finance Minister wants the cupilulists to be prosperous so
et hie tway be able to tap them  onee again, Sir, 1 subnut  that the budget
bas 10t satistied the capitalists.  But does it satisfy the ordivary man? les,
he hus made a jine pesture of a total exempring taxes on betel nuts.  This
-hus delighted all. Iv is meant as a great benefit to the common mian wWio can
appreciste only fine phrases. The tax on  betel nuis has  been absolutely
exernpted, and the common man is absolutely grateful—there is a chorus of
praise about it. Liut L beg to point out the real reason. The Houourable Minis-
ter hus carefully addeo gt the end and it is this: that this tax s “admivistra-
tively difficult to realise.”  That is the kind of forced and paltry  genervosiiy
Spae which has been applauded as a fine gesture for the poor. Affer all,
“BM what does it mean? A man who eats pan can pay for it; pan is a
kind of luxury, it 1s Dol o necessity; but it wastes bis tecth and probably the
dentists will get mcre oceupation by the exemption on betel nuts. And we
have already passed the Dentists Bill, and that is the class of businessmen
.who will be benefited by the abolition of this tax-

With regurd to the export of cloth, he has reduced the tux from six to four
.aunus; thereby he encourages the export of cloth, though we  suffer
from want of cloth. In fact it is illogical—it benefits some people—not Tndians—
but outsiders. Then, Sir, I submit that the exemptions, so-called benefits,
_are hedged in with countervailing ‘but’s’ and ‘if’s’ und conditions which are
‘il econcealed in the Budget speech.

With regard to the tobacen tax. T am not a smoker mvself and therefore T
an nob in a position to-appreciate its offect.  But 1 think a man who smoles
has « little surplus money :nd he should not grudge the extra tax. The Honour-
.able Minister might have put it like this—that when a man smokes, or takes
a cup of tea or a cup of coffee, he has the patriotic satisfaction that he is help-
ing our National TBudget. That is the way he should ask us to forget the
little injury that he has inflicted on the smoker or the man taking his cup of
“tea or coflee. '

. $ir, the Honourable Minister has not really helped this side or that side—
he has attempted to help himself. One Homourable Member, Mr. Chaudhuri
from Assam, said yesterday that the Honourable Minister really aczled like a
magician. He wanted to take everything for himself but nothing to his
audience. PBut T am reminded of a different analogy altogether. I am re-
minded of the story of a coquetish girl who flirted with several admirers and
ultimately disappointed them sll. T believe this analogy is more applicable to
the  Budget speech. I submit that the snggestion of Begum Aizaz Rasul to
4ax marriages was a humourous hit at the obvious tendency that the Honour-
abla Minister is ready fo tax anything and everything. Sir. if tharriage is
taxed—T do not know whether the Honourable Minister will not think of it
‘next year—but if mmriage is taxed, it will produce a difficulty. Already we
find our young men snd young women are not very much anxicus fo marry-
If thers is this additicnal barrier imposed on marriages. the tendency will be
enhanced.  On the. cther hand if marriage is taxed. logically children should
also be taxed: in fact the crving evil todav is over-popnlation and under-
productitn—we have less food, less gonds. So, production of children should
also bo reculated. Now State control is going to he introduced in everything
-and by putting some kind of & tax on children T think the produetion of child-
ren should also be restricted. That wav. just as he has been able to rroduce &
badanced Rudget. he will be able #o nrodnee a balanee between the produetion
of children and the production of food and other necessities of life.
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Sir. with these few words, according to the custom and tradition establish-
ed in the House—althongh I agree that the Dudget is nobody’s® Pudget and it
gatislies none—yet, according to the convention established in the Fouse, 1
have to congratulate the Honourable Minister for an excellent Budget. I wich
‘him sueedss’ this year and 1 wish him to produce a-more vigorous Budget next
vear which will immediately satisfy everybody but in the long run will dis-
appoint all.
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(English transtation of the above speech)

Giani Gurmukh Singh Musafar (Hast Puujab: Sikh): Mr. Speaker. The
review inade by the Hououruble the ¥inance Mimmster on the huuncial positiou of
india while prescating this Budget is very commendable. Ihe Houourable
Minister whiie framing this first Budget of iree India for the full yoar has kept
mn view that India which wus till lately under the foreign yoke and cousidered
as the most backward in the industrial world may now be able tc keep pace
with other countries; and thus it muy command respect in the industrisl tield
along with other countries of the world. The quulities are really praise-werthy.
¥or balaucing this Ludget he has shown great ability in presenting it in this
shape before us after making elaborate cuiculations so that all its good points
way be apparent. The defects contained in the Budget are hardly obvious.
These have been camouflaged in such a manner that they cannot be noticed.
After seeing this Budget I am just reminded of one couplet, i.c.,

“Samne Leih kar gar dil ko chorai koi
aisi chori La patu khak lagai koi.”

(If cue sitting befure you steals your heart, it would be u mockery to try to find
out the thief.”)

These defects have been concealed in such a way thab it is difficult o spob
them. The revenue and expenditure in thiy Budget is Rs. 256:28 and 237:37
crores respectively i.e., the revenue has been inereased by Rs. 44 crores repre-
senting the coutribution from Railway revenues. Bub under the Expenditure
Head the Capital Expenditure which relates to the Defence I Jepartnent  has

* not- been shown. Owu sceount of this, reduetion in expenditure hss been ex-
plained. If the Cupital Expenditure is ineluded in the ‘Expenditure”. then
the amount under the latter Lead would comne to Rs, 272-86 crores. JAnd in
case the contribution from Railway revenues amountine to s, 44 crores ond
the additional vevenue from the taxes proposed in the Budget is reliced from
the total® amount of revenues, then it comes to Rs. 230-52 w=rores. It thove.
fore, follows from this that actually there is o deficit of Rs: 41-84 crorgs in this
IBudget, and vot Rs. 1-09 erores as explained. Now referving to this deficit, it
would be observed that the Honourable Minister for Finance has <done a  wrent
deal to make geod the shortcomings existing in this Budset and infuse blood
in it so as to cure it of anemia. My friends bhere have pointed ous ilint Lthe
Flongurable Minister hassnot looked atter tHe voor.  But I diffsf from them

L] L]
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in this respeet. He hos certainly paid attention to the poor, but in the re-

verse direction i.¢,, he has tried to cover the deficit in this Budget from poor

people’s blood who already lack it and. are suffering from anemia.

My iriends have cited many examples in this connection and 1 do nov want
to repeat them now. The tax has been increased on cigarestes and tcbacco.
When the Honourabie Miuistr was delivering h:s speech in this cornection one
of my friends after hearing a sentence in his speech which referred to the levy
of tax ou tobacco sent me a chit conveying felicitations. It was written there-
in that it was a Khalea Budget. —On this I remarked that it would have been
undoubtedly a Khalsa Budget had this tobacco—which we regard, as-our
enemy—been totally wiped off: But by the imposition of tax it has been given
further iraportance. The Honourable Minister has tried to explore all avenues
“60 as to lhake this & balanced Budget. Ultimately tobacco and cigarettes
came to his rescue by yielding a revenue of about Rs. nine crores.  This will
hit the poor adversely. It would have been better if he had not pdu._the
-burden of invidence on the poor, -

As regards matches, I may submit that in the Budget for the year before
-last (1946-47) the excisc duty on Matches was reduced from Rs. 2/8/ to Re.
1/12/- per gross. Now again our Honourable the Finance Minister has increased
this duty to Rs. 2/8/- per gross. The reasons explained by him in his
speech in support of this increase are that when previously the price was re-
~duced, the benefit uccrued to the capitalists and factory owners only and was
not. passed on to the poor consumers. It means ‘‘to rob Peter and pay Paul”,
and this burden has now been thrown on the poor. It would have been more

- appropriate if instead of increasing this tax the profits uceruing to the capitalists
would have been utilized in some manner for the benefit of poor. The increase
in exeise duty in matches hag resulted in the imposition of unnecessary burden

-on the poor. Our Finance Minister is a great authority on Economics. He
could have devised some other means without burdening the poor. He
knows many ways of doing so. He could have reduced the big
salaries. I feel that now it is our own Government. Therefore it
should at least be seen that the salaries of all its employees should
not in any case exceed those drawn by our Ministers. If you reduce the big
salaries you will be able % assess the extent of saving resulting out of this. This
“was one thing which I wanted to mention.

The second thing to which 1 would like to invite your attention in parbi-
cular is that there is o heavy increase in expenditure under certain heads. For
-example expenditure has been increased under the head ‘Police’. The expendi-
ture relating to ‘Exfernal Affairs’ and ‘Broadeasting’ Departments has . been
inereased: and so on. There is not much time at my disposal, but Mr.
“Speaker, with your permission 1 would like to say that the obvious reason for
an ineresse in expenditure under Police may be that there should be internal
-pence and rest in the country. In this connection T would say that attention
must be paid tcwards the internal peace and rest in the country  only after
keeping in view the present conditions. Normal conditions have not yet been
restored in our country.  What T mean fo say is that so long as the refugees
are not eatisfactorily rehabilitated, the mere increase in the ‘Peolice’ Expendi-
“faire eannot help in the maintenance of peace. A sum of Rs. 22 crores was
sanetioned in the last Budget which was for eicht months onlv for the recettle-
mment and rehabilitation of refurees. Out of this only Bs. 14'89 erores was
spent, and no steps have been taken to spend the balance of thix amount for
refugees. Although it was very vitally needed. This year the exnendi-
tnre under this head has heen further reduced to Rs. 1004 crores-—
Therefore, Mr. Spenker, through you, T would like to draw the special atten-
tion of the Hononrzhle ‘Minister and the House to thir asneck. Tt is trne that
or Gnvem(ment ind the Honourgble Prime Minister has shown great interest.
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im the refugees. But the organization for the rescue of. abdusted. womea
and  the evacuation of refugees left in Pakistan is mbving
at & slow pace.  Uptil now aid has been rushed to those places only where it
is known that the refugees are stranded. No efforts haye been mude to search
them out and render them necessary assistance. Some action hus been taken
only in respect of those places which came to notice. For exampie 1 would
submit that I'andit Sunder Lal told me that in Ferozabad a place in U.2.,
some refugees had come from Punjab. The Hindus and Musiims were liviug
there peacefully for long. He suggested that it was considered necessury to
amelioraté the condition: of the refugees living there and also to preach  them
harmony.  Thus I happened to visit that place on Sunday last and I wade
an appeal to the people there to promote peace. A man named Nihad Chaud
who was a resident of Gujranwala District in the West Punjab approached ne.
His ey were full of tears. He broke down and said ‘that if I was ex-
hortifig them 1o live peacefully, it was right, as people who have been mur-
dered are finished. But what action has our Government taken fo rescue our
young girls who are in the captivity of the cruel men. T have received a letier
from him in this caniection. But I do not wish to place the whole contents of
that letter on the record of the Assembly. JBut even then I would say that the
incident which I am narrating took place near Lahore. This letter has been
sent by Nihal Chand’s daughter, written in Hindi in her own hand writing.
Here are some seniences from this letter. The name of this girl is Harbans
Kaur.  She writes to her father as follows:

“T have sent you five letters. T am feeling very sad. Kindly do write me a letter if
sister-in-law Raj Rani has since met you or not. My fate was doomed from thy very first
day when I was separated from you. Now seven months have elapsed since I was sepurated
from you. God knows how many years more wiil pass. Please come and rescne me from this
place in any manner."

They have now renawned this daughter of Nihal Chand as Khurshagl Begum.
She is a virgin aged 16 years. Nihal Chand’s sister named Har Kaur is also
kept there who has now been renamed as Mukhtiar Begum. Amongst the re-
lations, the names of Chuni Lal and Kundan Tal had been changed to Chiragh
1in and Tlam Din. Similarly there are about 40 people belonging to the
villages of Naushera Virkan and Khar who have heen foreibly converfed to
Islam and kept there.

Mr. Speaker, the village to which [ am referring is not very far
from lahore. When our Honourable Prime Minister last went to
TJullundur, aged women were brought before him who were recovered from
Pakistan. The women who are being returned from Pakistan are only nged
ones who continuad  to stay there on account of their old age. Very few
ahducted young pirls are being returned. It is quite imperative that we should
trace the abducted young girls. - Tf this is true. Sir. then I must submit that
mere blank premises won't serve the purpose now. The Pakistanis are used
to make inany such promises.

‘Waida to asan hai’ mager waide ki vafa mushkil hai;
Jin ka rutbe hen sava un ka sava mushlkil hai.

This is necessary at this juncture. More attention should be paid to this
agpect. Because so long as this canker of grief - xists it_] the ‘hearts of those
people living in India whose young girls are left in Pakistan today and thelr
fathers and mothers are herve, those parents ean never rest. Tt would have been
a different matter had those girls died. But it is difficult to forget anyone in
lite. Mr. Speaker. T know of many instances which T can quote but T do not |
wiait to take much time of th® House. With these words I close my spfeech. 1
must spologize to you and the House if T have taken somewlat more ¥ime. ¢
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 8Shri K, Hanumanthsiya (Mysore State): Mr. Speaker, Sir, my Honourable
friend, Pandit Hirday Nath Kunzru sad that there was leakage of budget see-
rets.  Of cuurse, he did not level the charge personully ugainst the Minister
or the Ministry as such. If that had been so, it would huve been u very serious”
matter. DBut many of uxs, after that allegation was made thought over - the
matber and diseussed with cach other and I may say with the approval of
many of my friends that no sueh rumonr has reached our ears. [ do not know
where the Honourable Pandit Kunzru gathered this piece of information and if
he has gathered such un information—I know he is a very truthful and honour-
able man—is is for lumi to pursue the matter and to bring to hock the offender
Whoever it may be whether an official or a non-otficial.

Bir, the Honourable the Finance Minister wus the very first person in India
who brought the question of sterling balances for the cousideration of the” public
and all eredit in this behali is due to him. Tt is good luek that car Miatimal
Goveriument has bis services at this junciure, when the question of negotintions
cf sterling balanees is being tuken on hand by the Government of India and the
Government of UK.

Bir, the Honourable the Finance Minister being o man of sueh ability,
knowiedge wnd experience, we expect him to secure for us a better ugreement
thuu the one be has been able to get us'so far. I lewn that the United King-
dom has in privciple agreed 1o allow Argentina to purchese British investments
and sssets in that country. 1 would suggest the same procedure io be followed
in the case of India ulso in its vegotiations with the United Kinglowm. There
are very many companivs, firms and some mines owned by British capital and
if we are able to buy them out of our sterling balances, I feel that vur financial
position would to o very great extent become beneficial to the country. Parti-
cularly, in Mysore State, Sir, there is a gold mine and it is owned by a Brit'sh
firm and the Government.of Indin and the Government of Mysore if they think
together and are able to purchase this gold mine, we will be able to have what is
ealled the ‘'bullion”, which is very much in demand in the internationnl
market. To possess gold is to possess currency which we can cash in any part
of the world.  We are very greatly in need of purchasing for the purpose of
industrialization and other production various kinds'of machinery from America
and lluropean ecountries. It is therefore better that we proceed along these
lines and acquire gold that is produced in the country for ourselves. ‘The
doncurable Mr. Ananthasayanam Ayvangar made a point that members of this
House should be associated with the negotiations and in s way another member
answered that such sssociations in fact took place. I would suggest, Sir, that
the association may be s formal one instead of an informal one. 1f the Honour-
able the Finance Minister selects some members of the House for the purpose,
they would.be able to make a study of it and when the occasion arises. they
may be able to render such help as may be found to be necessary. It is such kind
of formal association with these negotiations that we want and not the kind of in-
formal ones that my other friend put forth. The Finance Minister very appro-
priately and feelingly referred to Mahﬂtms.t Gandbi in th.e beginning of his
speech and I want to make a suggestion in connection with hat Prophet's
name. It is usual to print some picture on our stamps, postal as well as gene-
ral and on coins also. Why should we not take advantage of this vccasion
and print Mahatmoa. (Jandhi's picture both on the stamps, postal as well as
general, on coi..s .nd on currency not-es._ Yesterday we went to the Postal
staraps Exhibition sud there we found in the catalogue of the Department
stamps being described as our tiny ambassadors, who carTy the name, fame,
art and culture of our country all over the world.  If that is 50, Bir, we eannct
find s better symbol in the whole world than Muhatma Gandhi's bust for the
purpose. of imprinting on the woins, notes and stamps. I would respectfully
vrge the Ministry to take this suggestion.and carry it out. T am sure all the
Members, and in fact the whole country will applaud this suggestion.
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Then, Bir, she question of capital was raised incidentally todey. For most
of ue, at any rate, from South India, Bengal and other far off piaces ip ia‘our
considered opinion thet capital must be shifted from this place to som. other
place.  We are not fanatics us to say that it must be located in our provinee
or in anybody's province.  Let the Constitutent Assembly or a Committea of
it or let a cornmittee of this House consider this question and selsct a suitable
place from the point of view eof climate as well as strategy.  Here, Sir, in
Delhi uut of 12 munths the climate is tolerable and pleasant only for 2 months.
‘I'he vest of ten months either we have to sweat or shiver and that is net a con-
genial gatmosphere tor us to do any honest or hard work. I do not know whether
that is responsible for the inefficiency and delay that is alleged against -the
Secretariat in the Uovernment of ludia. At any rate, Sir, this is a matter {or
very serivus consideration, for most members teel very strongly o the matter
tha% the question of shifting of the capital from Delhi to some other suituble
L’% must be inmediately gone into by our leaders und by the Ministry. 1t
is alarming lor us to see that nearly 33 crores of rupees is allotted in the bulget
for the purpuse of eapital outlay of the city. Let it be there, %ut that should
be the nuecleus for building a new cupital somewhere else.

Sir, it was Litherto the policy of the Congress that prohibition should be in-
troduced throughout the length and breadth of India and in obedience to the
Congress ideal, P'rovinces and States are introducing prohibition, some by
stages und some at a stretch. I do not undsrstand why in Delhi, where the
Congress High Command rules, prohibition has not yet been introduced; not
only Delhi, Sir, there are centrally administered areas like Coorg, Ajmer-
Merwara and other places. I do not understand—and our leaders owe an ex-
planation to this Hcuse and the country—why prohibition has not been intro-
duced in the aress in which they directly rule.

Kunwar Shamsher Jang (Residency States Group): Mr. Speuker, Sir I hail
irom Bundelkhand, where the betel nut i8 very great use und therefore I
‘hasten to congratuiate the Honourable the Finance Minister for lifting ths duty
on betel nut; because Bundelkhand would be greatly benefited by this move.
There has been a feeling outside the House that the policy .of ernment is
dictated by T«ta's and Birla’s and a perusal of the budget strengthans that be-
lief.

At this stage Mr. Speaker vacaled the Chair, which was then occupied
by Shrimati Ammu Swaminadhan (one of the panel of Chairmen).]

I have gone through the budget very carefully and minutely but I have been
unable to find any prcvision for the benefit of the common man. There have
heen reliefs given, as several speakers before me have said, but these reliefs go
mcstly to the virher classes. It has been rightly observed by the Finance
Minister that the primary need of the hour is to stimulate production, but 1
amn afraid the means by which he wishes to do that will not take us very far.
"The only splution of this problem lies in the satisfaction of labour; if labour is
satistied production will ipso facto increase. But how can labour be satisfied?
‘'c my mind there is only one solution. Labour ean only be satisfiad if it is a&-
sured that it will become owner of the Industry, by process and in course of
time. That is the only way out. This three years’ truce or some settlement
here and, there will not do. v

Looking at the expenditure side I feel that the budget is a top-heavy budget.
There are so many Secretaries, so many Under and Deputy Secretaries, and so
on, but it seems that the man who is the hardest hit in the office—the Babu or
the ¢lerk—is not getting any benefit, with the result that the!‘e i5 corruption
prevalent in almost every department of the Government of India; and we ean-
1ot blame them because we cannot expect jonesty. dignity and perseverance

s the part of men gettihg Rs. 100, a month or less. I would Ehere'{qre draw
: L}



wie CONSTITUERT ASARMBIY OF INDIK- (LEOISTAIIVE)  [4mH Mav. 1048

[Bunwar Shamser Jang]
the ‘attention of the Honourable the Finance Minister to the fact that the clerks
m r:ﬂry nruch oppressed while the men sitting above them are gettng more and

1 am glad that wn amount of 10 erores has been ear-marked for reliet and
rehabilitation of relugees, but I have very grave doubts as to whether thas
amount will be rightly spent and used. 1 have hud very sad uxperience of the
Miuistry of Reiief und liehabilitation, und I can suy without fear of conteadic-
tion that the whoie machinery is full of corruption, jobbery and ved-tapispr. 1
for one believe that any amount spent by the Governmen. of [udia will not-
benefit the refugee,—the really needy man;—unless the whule system is over-
hauled in the Mivieiry of Relief and Rehabilitation. There is a dspartment in
this Ministis which is kuown as the Faet-finding Depurtment.  This deyart-
ment was introduced abeuot five months ago and the primary  duty of this, de-
partment was to collect facts regarding losses, atrocities and other things. Bt
so far as my intormation goes this department has not been able to go very far.
Out of 27,000 villages involved in this trouble 1 am told—though 1 wn upén (G
correction-—that oniy 400 villages , have been touched so far. with the result
that we have got no materinl and no background ind nothing to show aind say
to the Security Council against the accusations made by Pakistan against
lndin. 1 do not know how the U.N.0O. delegation is deiug  their job without
thess facts. So far as my information goes they are collecting facts now but
it is now too Jate. This is a great need and a genuine need that this fuet-fiud-
ing departmeni of the Rehabilitation Ministry should be strengthened and
brought on proper lines, because that department would give us a history which
wonld be of great propaganda value in foreign countries and which wouald be our
record for the future.

Lastly, I was pleased to find the nume of the Father of the Nation mention-
ed in the beginuing of the budget speech, which was unfortunately omitted by
ihe Fipance Minister in his previous budget speech. But T am soiry to note
that nothing has been provided for the uplift of the Harijans. That is  one
.thing. which shou]d have pleased the Father of the Nation most, as the Harijans
were his beloved children: and T am- therefore sad to find that a budget pre-
saated just four weeks after his tragic death should have no provision for the
Harijans. By this omission, 1 feel, the soul of Bapu would be in distress. 1
beseech the Honourable Finauce Minister kindly to consider this question.

Madame. T will not take more time of the House but T should like to draw the
Honourable Finance Minister's attention to what was said my Ly Honourable
friend Begum Aizuz Rasul that marriages should be taxed: T amsure that will
bring erores of rupces to the Oovernment exchequer, but at the same time 1
must say that tha Honourable Minister for Supply should be ready with a
Maurriage Bureau; to facilitate at least the members of this house-

Shri 8. Nijalingappa (Bombay: General): The Honourable Finance Minis-
fer has pressnted & budget which has received abundanee of criticisth and com-*
pliments. Like the tight rope dancer he has tried to keep a balance and succeed-
ed in doing so.

Madam, us 1 went through the budget speech. one discomforting fact was
that we are spendmng out of an annual income of Rs. 256 crores an amount of
He. 186 crores for our defence. That is pearly 53 per cent. It izm paradox
that & country which has gained its freedom without firing a shot and  with
truth and non-violence as its shield and spear. should exnend so mw.uch for pro-
teeting iteelf.  Perhaps gitusted as we are. and times being eritical and poli-
tioe in the world anything but satisfactory and vations all round filled with
aroed, avarice and suspicion. it is but natural and desirable that we have (o
_espend this large amount on our wlefences. Sa we must pass by thab portion

of the budget.
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‘Lhe next importani point is the States. 1 take this opportuntty of congratu-
lating the States Ministry snd its surewd and practical head, Sardar Yalldbh-
bhai Patel on the way in which the States have been managed. The British,
when they left India, left the matter of the States In a mess. It was most
complicated 2wl most of the reactionary Rulers were unwilling to be guided by
any nationalist instivets. But the matter has been so well mavaged that most
of the smaller States are disappearing and many have already disappeared.

In this comnection 1 would like to say that 1 am not very happy over the
way in which some Unions are being set up here and there.  Unions ire likely
to confnue autocracy in the States. Therefore, 1 would like to draw the atten-
tion of the Miuistry concerned, snd in particuiar of Surdar Vallubhbhai Datel,
that « resolution bas been passed at a meeting in Udaipur in Japuary 1946,
presided over by Pandit Jaweharlal Nehru to the effect that States with a popu-
tatidh of 50 lakhs und a revenue of three crores only should be allowed to be
gl of tie Federation I .think that principle muy be adopted-and the smaller
Slates nwerged.

And in this connection 1 have to state that the Princes also should now rea-
lize that their continuance will be tolerated only if they move with the national
entient, and the test by which they will be judged is to what extent they can
serve the interests of India and the people of the States. If they Tail in thab
test, they stand to lose. I am glad that most of the Princes, especially some
of the bigger States, like Mysore and Gwalior, have moved with the times and
granted responsible Government.  But the only fly in the ointmeny is Hydera-
bad.  The people in Hyderabad are suffering ~untold miseries. In the last
eighi months they have put up a magnificent fight against a most autocratio
rile and what is happening today is worse than what it was at the beginning of
the year, and especially the standstill agréement which was entered into bet-
ween the Indianw Government and the Hyderabad State Governmant, instead
of helping the people of the State T am sorry to say, has strengthened the
hands of the resetionary Government. They with their Tttihad-nl-i-Mussalmien
and other rencticnary groups are doing uncalled for things. There is no
justice, no order or low in the Stote.  In faet, one Minister, Mr. Ramachar and
thirteen Councillois have resigned and I am glad to say that lawyers, who have
great respeet for law—have deeided to suspend practice in Hyderabad as an in-
dieation that there is no respect for any law or order in Hyderabad and this is
having reperclssions ontgide. The way in which arson. loot and rape is being
committed is well known. T will take this opportunity of giving my personal
experience.

In the third weel of January T was touring in some of the 2raus of Bijapur
district. adjoining Hyderabad. Tn the village I met a woman. She was sitling
with two children.  8he had vouth. She had looks. She -was downtrodden.
She was helpless and erying. T made enquiries; The story that [ heard from
her waz something T eannot narrate here. T felt it very much and when we
*isked her t® go to & place of refuge, she said she was unable to walk. What has
huppened is better imagined than said.

R0 these things ara happening every day and I wish the Ministry will imme-
diately solve this problem. It is an all-India problem and T am sure 7t will
recoive the attention of the Ministry. ‘

The next point T want to deal with is the question of preduction. Of covrse
the Minister has drawn the attention of the House to the necessity ni,pmi.'h_{c‘
tien.  True it most be increased but the psychological approach of the Minis-
tee has always been in favour, throughout his budget speech, of centralization
-of industry. by starting big industries. In a country like  ours, where 80 per
cent of the prople live. in rural -aveas, under ponditions which are sub-humap.
#;uless we maka their livine worthwhile, and create opportumtlez “for theu.:l te
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earn better, this talk of starting factories aud of production, is not going to
solve the yrobleri  Thefrefore, when we stand by Gandhiji’s~ prineiples and
when we offer lip-service to him, the only practical way is to encourage decen-
tralisation of industries.  There is a large amount of work to be done and I am
sure if deceviralization is accepted as a policy, much of the evil of the fight
between capital and labour will disappeuar. .
I have to take the opportunity to tell the House that there ure lakhs of Cin-
gress workers who are excellent orgauisers and who, if given nn opportunity,
cun do the work in the villages and organise village industries. .

¥rom my own experience, in a village a mun who lost his all jn the 142
struggle, is°working in that village and since his coming, not 2 single case Qf
trouble has gone outside that village. Not an ounce of cow-dung or night-sgil is
wasted. The people hhwve increased production. The villagers there have
miade up their inind to see that they do not purchase any cloth from outside %&inl
that they become self-sufficient in all things of ife. )

So that amount of energy is with us, which can be utilised and canalised
for the uplift of the villnge industry.

Lastly, T wish to say & word about the centrally adininistered ureas. Though
Coorg has a Legislative Council, it is not well-treated by‘t-l_ie Centre, ‘whereas
places like Delhi. Piploda and Ajmere-Merwars ave receiving help from the
Centre.  But Coorg is getting very little help and T agree that prohibition rnust
be introduced there, I happened to have gone there and 1 must say that the
drinking evil is so abnormal there that the sooner prohibition is introduced
there the better.

Naw about Delbi. 1 entirely agree with the sentiments expressed both by
Mr. Chettiar and Mr. Hanumanthia, Delhi from no point of view deserves to be
the capital of India and I wish there should be another place selected &nd ihat
will be called Gandhinagar.

Y TR ARy 4% FNFT AT, §9 @I R A § F
T | T FATY ATHAT T ATAA HATAT§ AT To1F 97 T8 Fd §¢ AT
AR & wrgaw fafeeer o 9/ a7 & aurg o} qavsae #} dww
2 &1 =mEaT a1 fF 39 e A # Ot a0 T 3 a9E F1 Ao
faw s & a1 fF 91 9T F e qTHEAT 1T |9 & qiweT H7 0w
& gaR AR @ & 919, T AT 99 4@ IR & 92 Y 8 I
FT goafaal @1 dfeat § AT 98 9w w7 f@ o | Sfea & aEman
g fr et g F7 qenl &1 S SA EFA § g Ane feR g #,
I AR FOES WOWT a9 § Fo @@ Mfawq (provision)
g wifge ar fr fegem @ orEl W@ smefl 9w WA,
_wrEl i smafwt & gz e § fed wwer 3, @l sk ot
3 wrgdl 1 A far q@m o g F sAr I Aie-aE #T A
. W § IAH AT AT TE FTIF I9C § A TEANH AT AfEA AT
W wEr AT fed a1 AN & @ W I FOR( FA F, 4
# @i &_stv #ree 4 (comman man fas) g1 aTs gaE @ Wy
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% W% et arfefen (sianderd of living) M, W WeT &
W AT FAT FW FT | =W T F A EH I A9 FY 39T § AL
faar frmm &, faar ara & st fred o &7 qraT 78 frems 2ar )
s fafree aga # gq oqq w0 oga @ fF g F ogw &
TR AT NAAT Awaforz wmar AadAs 80T A AN IT TFAAT
FW 20 &9 A9 A dfqzfocz aoe § AW & HFOTE | A A
T AT § AW Tw w7 foar fF a7 AW IwawE ;oS
e fre? i fafreer fomma s aea & d frar o s

81 el foamaael e & awe § w1 v gE dfed 7 &
gg‘fm e 7 TAET # 97 7 Tiew 1 Fifam 1 N T@ W ave
H AT ST qad G F G F oFe fawe FT aETG F1owd gl
ot § 31T G s w7 SR &8

-

a1 3T T awe § oF aww At F avg s famaa 5
T Z, vAGg gifee 3 (Excess Profits Tax) &t sirfa Ffear wrgaeT
fafret &en 7 aaav affa IoF FO9 @ FAT @ 7 qE
IYA [ G gom § | A FrfafeaT w1 gIA & T gAAEE FeurE
(Income Tax Department) 1 77 faorw wifez 3xg (Buainess
Profit Tax) £ fafefaadrsy (Preliminaries) spft aar &y gt & 9
IAHT AANAT AE gAT fF a7 BT &7 wo-¥ F a5z F 0o fagqv owmy |
3% udzdw (abatement) § gz uw AW § A wrE w7 fzar 4T
g W W A o W fa @ wed @ far g o g
(super-tax) Y &y fafye (limit) goifs itz s S91 awg &7
AA 9T {(Z JH I qF 4G ME F | TF A FI-FT J &
a1, fafeat & @1g g2 fom swar @O 77w dar 5 ograw #@
qEW & A1q 9%, FH 9T dfasy 97 fanie s w9 aaaa
&va (tax) ¥y afg &) w8 & | g9 777 U a7 A 3@d 2 fF faam &9
W w4 A & faa #1 gfaar A 72 7% M agford ofas §van e
agfoad aram Y € ) A ZEA T 5 v@ WL @ & A e dar g @
fSrret ey ot 1 farz #3AT 339 81 @1 § 379 39 3#31adaz &ag
(indirect tax) svrmar ST 731 &, AT ANTATFT FFOTIFE ## (inditect
tax) Sa7 ff aNALES AFEY AEEE F, UF FAGIgSIET (uapopularity)
w1 o it &, foed s A N G & | WA F AN qAow,
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F1 fordft g gy A g TR | g oF WS A onft war & fF 3w
AT F fo{rr g zw?a-m-ra g7 (international world) -—-q-m |
AEH E1TEE | Wg@ggwmaﬁrﬁ:wwaﬁ“m Fosma g
FaAfeee (internationalist) 1 w1 31 g7 72% JE@ar & fr &1 AW
FarT wrea fafaees atga 7 AT § IURT A gwil wew § oWy &
FATT sl 94 e gfes | 3@ 2 s § S o awz # fag gfis
A qEIE | HT THY Ag 94 fod 39 agfeud wegw s & § qmAT §
I[ﬁﬁvr"sram%iﬁaﬁaﬁwwm%lmﬁ‘-f‘ﬁ%aﬁ’trrﬁ
AT A€ WEH &1 Ag1 FX @Y & 7 fergeam sneme &1 A WEE
TR ATE TS | T @A AT ATIEY AT AT g | R A% A%
SEHl § @M A ara F1E, FE0 & gBr g fF smaﬁ e g feg-
T ATAE 31 AT 7 AT SATTHT ATGH QAT s e § 99
A7 | A T &—— W G 7 5 HS fggee & 49 W, g g &
o @Sy T AT A GATE AT AT | A BT 3 SATH AT HY
ST AT 4 AT FT 5 g A 9 AR qE gA 1 W wEgw
FOF FT GG LT TAF 98 97 fF 30 a5 & IWi § F=1 B & foi
AR AITET F G FA F o, I9F W IgAH FT TWNTH F 7 o
H17 #aG F5HC FIAAAT (common man) F =z (standard) 71 F=AT
#F79 # forr @ Wifg9a (provision) grar | —3few Jar &7 9 e
S ©F frew A A W AW gad A & o feas gohefet @ @
TE E 3AF wraey § %el 14T § 5 ag safed £ 1% & avw v, Nsww
(production) FT zeqrzx (impetus) fas, 3§ T (incentive) firs |
4 wAn § Ag A 5 S 5@ gwre F1 9w A ard =i s @
w7 gd Treaa (production) FFrAT ¥ A1 AT goufral #1 Gat §
FT 991 IO § 98 4§ A™A | FZRA (production) FI FIM@T & !
59 F79 A% a7 (labourers) 819 ¥ | AUET BN § IAHT Tfed
(incentive) IAT ‘Tlfaﬁ'gﬁ TG FT I F E‘HTT LEFEEEIE | q ™
E, W T 9FF F FAG H A & I9EW W Z) I I«
F@ fF o avF A qofefaat F oA fawd #7 @ § A9 99 6Y
T g a1 9T MFAT (production) FFH F, FH T ¥ fF www
(production) AT FAM IFT Fifwer @ fF 9@ wfewt F qE
®EART FAT § A o@H gAry femm o @A wfgd aRdar ¥ @R
I AT A7 THFA § A FsRedw za (industrial trace) &1
o ZH AN F wEw W{QWF{WIQ&'EW'
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ZfF wEftzas q (inl‘luatria.l peace) Hmw ZY, W WA I f&
1T grEEaT (production) 7%, AT 3% Tw 2 FFT Z 3.1’r< ag .
ag %_F‘F AT FT OSAE § sqigr HIFEGL (associate) fEqr s

N

ya7 (managoment) % wg 1 ¥ SAAT § At wlegre fad
A FTETH F w1 F a7 aw xowitow S A w1 6 fawwe
S| JgT qF a1 T A AT F3 A F1 oF faege e s,
T} UF G § GUIA FT A KA @1 a8 79N Y, dgAq 77 AI
T, AEIT F G O 1AW 2| H A A F A §F oF Aw
AT FEAT | OF Fa1 | =FT (social structure) Fraw ar
SME M WEAd, A A oww @9 ) ww aw = fRew &
AT AW FH AL FAGET A A S ST G AT E G g9 H Ew
AT A, q1HA G I, 39 A/ A% Nswe (production) FE A7
FFAT | A A gfrat F o fiw A wwwa § 3w 67 fF Qe d@ A
¥ ST 4TI § ITHY @1 AAerse (nationalise) # F7% F1 weww @
q TET AT I & I2 gz (socialise) frar wra, avfe ag A
ITF FAI A A N ANeT IaF FIA A 1 A7 gPAD F AW &1 AHAT
2 W fgrgerm A7 a3 A | ferge & A1 ad& gfaar & ye27 g
W g awal 7 |
T AT A F A K AT T FT T AAA FIAF
(English translation of the above speech)

Shri Damodar Swarup Seth (1. 1.: General:: Mr. Chairman, it has become
our practice that every year when our snnusl Budget is presented the Honour-
able Finance Minister is greeted with greut enthusiusin from every corner of
the House as the Budget is discussed. 1 should like to have participated in
this practice had th’s Budget not been aiming at providing more money for
the capitalists at the cost of the poor, and simply presented the figures  of
mgome and expenditure only for that year. Tt was expected that after over-
throwing the two hundred year old foreign yoke Independent India's first annual
Budget was going to disclose some speciul provisions. 1t should have pro-
vided for sufficient food for the millions of our starving wen; it should hawe
provided for sufficient cloth for the million of our needy men; it should have
also provided for adequate tedicid aid for thousands of those who die a dog's
death without being looked after or eared for. Then this Budget should have
provided for decreasing the burden on the people; it should have wso  aimed
at raising the standard of living of the middle class and the common mah
about whom we hear so much. If the Budget is looked at from this angle we
finl nothing but dissppointment in it. The Honoursble Finance Minister may
be awuare that the lead'ng daily Nationalist Paper of U.P. the National Herald
while commenting upon this Budget has called it ‘a Capitalists’ -Budget”.
Not only that it further describes that this Budget is a rejoinder to ﬁ}e one
presented by. our former Finance Minister, Mr. Liaquat Ali Khan; while his
Budget a’med at giving relief to the poor, providing money from the capitalists
pocket, the present Budget is an attempt w bring more money to the coflers

- .
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of the rich depriv
scanty meal.
You will find

this Budget. The

excess profits tax

to be recovered yvet on that score.

Tax Department.

ing the poor lamished und starving people, of their poor and

that some coucessions to the capitalists have been made in
British ‘I'inance Min'ster had discontinued levying of the
, but there is u sum of rupees twelve crores which remains
This proves the cfficieney of the Income
The preliminaries of the new Business Tax bave not yet

been decided and the work has been left over for the Budges for 1948-49. Then
the linit of ubatement ulso on this tax has been ra'sed from rupees one lakh

to two lakhs, and
limit of super ta

the rate of the tax has been fixed at only ten per cent,, The
x ou both esrned and unearned income has been raised to

34 lukhs. Thus on the one hand we see that the capitalists have beet. favoured
while on the other an indireet increase in tax has been made on tea, coffee,
wutches, cigarettes and tobacco as is known to the House. Thus we see that
facilit es are being provided for those who are already enjoying every kinliof
facility in the world and have no want of money. Indirect taxes are being
imposed on those who have no mouey and who cannot meke their two ends
meet. This indirect tax will bring unpopularity as the Honourable Minister

wll realize later
Budget like this

on and it will create dissatisfaction among the people. A
can never prove satisfactory for the country. One of our

friends has stated just now that we have through this budget established our

prestige before th

e international world. But may I say that it is very regret-

able that we have become too much of an internationalist now. We should
first find out the place of this Budget in our own country. How does our

nation look upon

it? What is the public opinion about this Budget? Do

people find any facilitics for themselves in it? T gét opportunities evefy day
of meeting the masses. India has become independent but our masses do not
feel that we have nttained independence. that we have turned a new leaf in
the life of our nation or that thev breathe the air of a free country. I have
addressed many b'g public meetings, I have asked the people ‘Do you feel
that India has become free and that the English have left India?” Their
reply is ‘we hear that the British have departed from this country, we hear

that India has gai

ined emancipation, but we do not find any change’. This is

the condition of our people. And how can people feel that a change has taken

place? The best
should hava been
poverty, to make

way to make them realise this change was that a provision
made in th's Budget to uplift the masses and to end their
provision for their food and clothing and above all to raise

the standard of the common man. But as T have pointed out this Budget has

-no such special feature.

The concessions given to the capitalists are explumed as an attempt to
sccelerate production, to give it an impetus or an incentive. 1 cannot under-

stand how people

make contradictory statements. 1f we desire an increase in

production is it necessary that we should add to the treasures of the eapitalsts?
Who increases production? Tt is the labourers und the workmen who toil.
Incentive of every kind should be given to them. The modem lahour is not«

dumb as it was
inereasing, wll d
trying fo increase

twenty years back. I am afraid that production instead of
iminish further, as soon as the labour realises that you are
the wealth of the capitalists. They will try to demand a

ghare in the increased profits of the industrialists. If they do not get that
there may be frequent strikes which may render useless the attempts we have
umade to establish an indusfrial truce. If wé desire producton there is only

one way for that
much as possible.

and it is, to associnte the labour with the management as
The workers should have maximum say in the affairs of the

industries: go much so that there remains no difference between the employer
and the employee, between those who produce and those who spend. In other
-wgrds the present sysbem of sociely should be based on the labour of the poor
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workmen. A new system of society a new social structure should be created.
which in the words of Mahatma Gandhi should have honesty, justice and:
-isbour as its foundations. So long as we do not establish a new society of this.
kind, so long as we do not entrust power o those who produce wealth, We can-
not increase, production. The world of today requires not only nationalisation
of the means of producing wealth but also the’r socialisation so that these-
1 are po d by the real producers. Then alone there can be peace in-
the world and in that way alone India can command the respect of its people-
and of the whole world.

With these few words 1 close my speech.

. .

Mr, Hussain Imam (Bihar: Muslim): Madum, 1 do not wish to  take up.
the time ofethe House at 4 o’clock. 1 shall confine myself to a few remarks.
on some aspects of the budget that has been presented to us. .

Ighas been remarked by some persons that budgat secrets were known
e . I would not say that they were known but I would rather suggest
that the speeches of the Honourable the Finance Minister on different occasions.
as well as the past professions of certain important gentlemen had led to a
belief that many of the provisions which had been brought forward in the last
budget would be removed. I may say that to a large extent the capitalist
felt more disappointed than pleased with the budget he has placed. The first

item which was attacked vehemently was the Business Profite Tax.-
4 r.y. 1 had occasion to listen from a secluded corner to the great fight

which went on on this gquestion. It wus anticipated that it was an
inequitous tax and that it should be removed on the first occasion that it
could be done. The Honourable the Finance Minister has reduced its incidence
and also made it milder by increasing the exempt'on limit to Rs. 2 lakhs. But
I feel that in doing this he has not given away too much from the exchequer
to the capitalist. The next bait which he offered to the capitalist was in the-
shape of a reduction in the super-tax. There too his contribution has been
more nominal and notional than substantial. A man with an income of &
lakh of rupees will get a relief of Rs. 8,000 reduction in the income-tax
which he has to pay under the Chetty scheme compared to what he had to pay
under the Lisquat scheme. A man with an income of about Rs. 20 lakhs will
have to pay about Rs. 20,000 less than what he would have to pay under the
lagt Finance Minister’s scheme. So in those two respects, as far as the Busi-
ness Profite Tax and the Super-tax go, he has made a gesture and not giver
up a good chunk from the exchequer. But I feel that in the matter of taxa-
tion he has gone into the quarters which could ill afford to pay the taxes—I
am referring to the tax on matches. I feel that the incresse of twelve annas.
per gross will involve an increase in the price to the consumer—an inerease
much more than what the exchequer will get. If you can make an' arrange-
ment whereby the price to the consumer is not increased to an extent more
than the confribution to the State funds—if you can guarantee this—there is
no harm if the common man is asked to bear a little more burden. . A burden
‘f one anna®per dozen is not so much. [But the question is how will the price-
structure remain. The present position is that there is practically no half pice.
The mint is not now minting any half pice. So the -price will have to be
either two or three pice. That will mean an increase in the consumer . price
much more than the tax that has been imposed.

Similarly in the case of cigarettes with the play that has been left between
the prices of Rs. 40—50 the tax will be Rs. 12-8-0, or it will be 25 per cent. on
certain items but on others it will be more than 25 per cent.

The Honourable Shri B. K. Shanmukham Chetty: 25 per cent. on the
lower rate. Between Rs. 40 and 50, we takg 25 per ecnt. on Rs. 40.
L] ) =

»



1624 consTiTbEYF SestunLy o INDIA (LEGISLATIVE) |47 Mar. 1048

. Mr, Hussain Imam: It cohes to a lesser rate on the higher price. It was
il_nevmab'le and*could not be avoided. But my subinission -s that after having
tafed cigarettes, hookah should have been left because it is the common man's
tuxury. After having given up the salt tax you are very cleverly taking back
what you have given last vear. It is not so common us salt. Nevertheless it
is much more common than any other taxation that hus so far been imposed.
lhe tox was already in ex'stence 1here and it has only been increased. But
‘the Honourable Minister is in happy company in th:u'-‘wspeut, The DPakistan
Ciovernment has also done that. The Finance Minister ihere has also selec-
'eid this head for taxation which mcans that both the Finaimee Ministere are wut
to tax uot only the rich hut also those who are supposed to be poor Kut who
«wan afford to spend much.

) T‘hf- next point to which I wanted to inyite attention was in the matwer of
investigubions into the income-tax evasions. We had expected somy big
wesults. The Government of India has already appointed a Tribunal for “at
purpose. But no credit has been taken for any expected income from that
source. In this connection T would invite the Finance Minister's attention to
a practice which exists in U.S.A. where they call it ‘re-negotiation’. The
-assessments of certain big firms aré reopened and by means of & mufaal
settlement a workable figure is amrived at by means of which a surcharge or
addit'onal taxation is received from the assesses on the ground that certain
items had been left off. I would suggest that instead of waiting for the find-
ings of the Tribunal we might try this method. Quite a number of people
who are supposed to have made large sums of money in profits would, I think,
‘be more reasonable if persuasive measures are adopted than if a legalistic stend
i taken. Considering the ways in which accounts are kept and the exceedingly
long period over which we will have to pess from the beginning of the war to
the present day, it will not be possible to get hold of all the relevant material
in spite of the new powers that are going to be bestowed on the authorities.
It will not be possible for us to do anything ‘n that respect. I therefore sug-
gest the trial of this method of negotiation with the big people and therehy
getting something for the exchequer.

The third item to which I wish to draw aitention is a very small item. Ib
is about the way in which the Rs. 10 crores has been anticipated. T quite
agree that ib is a thing which is due to us. But you are only adopting a
method of accounting by means of which you ave taking credit for a thing
today which you would have taken tomorrow. Nevertheless it will have this
effect. namely, that the expectations of tomorrow’s meome will he  reé luced
Th's year it will not affect the Provinces. But next year when you are taking
credit for the income-tax the Provincial quota-holders, who are sharers to the
-extent of 50 per cent., may have a grouse, or you will have to take only 30 per
-eent. eredit. That is the possibility which you have. |But in the end it will
mean no new income. We must strengthen our structure so that the taxable
eapacity incresges, for there is no other royal road for ‘t except this. *

“Mr. Chairman: Mr. Jhunjhunwala. 1 may tell the Hononrable Member
that he has only five minutes.

Shri B, P. Jhunjhunwala (Bihar: General): Madam. 1 will take only five
‘minutes. Whatever may be said for or against the particular proposals or
-duties contained in the budget, the Honourable the Finance Minister deserves
our congratulations on the way in which he has managed the budget af  +his
time; but one thing which I have not been able to follow is why he has thought
fit to relieve the share-holders of dollar and sterling companies from the tax
which they under the present Income-tax Act are liable to pay. The relevant
portion of the Presént Tneore-tixeAct is clause (4), Explanation ITI—'“Dividend
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paill without British India shall be desmed to be income acoruing and ,arising
in British India to the extent to which it has been paid out of profits subjected
to income-tax in British India.”’ Under this Act, Maidam, all the shareholders
of the stetlihg and dollar compan’‘es who have their homes outside India were
subjected to income-tax though these income-tax amounts were not realised
aud they were evading it. This question I had put in the Assembly in Noyem-
ber 1947, and also in the Budget session of 1946, and it was said. in reply that
attempts were being made in order to realise those tuxes and the resson given
was that the list of the shareholders was not available. This point was raised
in a supplementary question by me before the "Honourable the Finance \linister
and he said that the law was being amended in such. o way so that the list of
these share®olders would be available an ! these returis would be awtomatically
filed., Now the amendment is: ‘‘In explanation ITI to sub-section (1) of
sectiop 4; after the words ‘dividend paid’, the words by an Indian  company’
uhMe inserted””, If thin amendment is accepted, and put through the
result will be that the shareholders of those dollar and sterling companies
which have been making profits in Ind'a and which have been carrying o
business in India will not have to pay any tax. T will quote one instance
Suy a sterling compuny XY has made an income of Rs. 6 lakhs in India. They
will pay income-tax to the extent of Rs. 2,60,000. But if there is one big share-
holder holding ‘share whose income comes to Rs. 2,40,000, this shareholder,
under the present amendment, will not be bound to pay income-tax which he
has to pay under the present law to the extent of Rs. 1 lakh,

The Honourable Shri R. K. Shanmukham Chetty: Madu
Altogether 83" Honourable Members have taken part in this general discussion:
After listening to these specehes 1 tec] that 1 have no renson to compliain about
the general tone of the speeches or the eriticisms that thev levelled against iny
budget.  Even though most Honourable Members congratulated  me on  ghe
budget, I would expect them more to sympathize with me than to congratulate
me. T do not know whether any Finance Minisier in any country in the world
has been faced, at the time of the presentation of his first budget, witl the
problems that confronted me when 1 started framing my budget proposals. I
had to frame the budget proposals of a new born state, and unfortunately in.
the process of the birth, the state had to undergo a most painful amputation..
A country which economically as one unit had functioned for ages had been
cut asunder. That fundamental unity of the country had been broken and it
was too soon to assess the more permanent results of the partition of India.
These two problems were great enough, but within the first three months T
was faced with a problem resulfing from the migration of no less than 8 million
people. In the biblical exodus there was Moses who cominanded the sea to.
make way that the children of Israel might reach the promised land. But the
infortunate children of India in their exodus had to wade literally through
rivers of blood and through the valley of death. I had the legacy of a period.
o inflation #hd a series of deficit budgets extending over 8 years. Added to.
all this T had to face the problem of restoring confidence which was shattered'
by the vontents of the last budget. As if these were not sufficient, T had to
frame the budget of our country in the context of world conditions of so finid
and uncertain a nature that one cannot be sure of what awaits the morrow.
Madam. it ‘was in these difficult circumstances that T had to face the probien
of framing the first budget of India. And in making my proposals ngain, T
wak faced with conflicting and contradictory situstions. While there was the
problem of the deficits to be covered, I had to face the problem of giving relief
in taxation, and' these two do not go together. While T had to fight the pro-
blem of inflation. I had at the same time 80 fo control public expenditure as,
not to ineresse inflation byt result in more employment for our people. If
Honourable Members will only look a' *his pictsre that faced ns. T am sifre

Clhatirong,
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they would agrve with me {hut I am justified in expecting some measure of
sympathy foum the House. I think, Madam, it is evidence of thatr sympathy
that even those Honourable Members who severely criticized some of my pro-
posuls thought it necessery to console me by starting their speech and ending
their speech with some measure of congratulation. My budget has been
-eriticized from three points of view. - There are those who say that I have not
pleased the capitalists nor have I helped the poor man.

Some say they could not see any plan in my Budget, and others g to the
extent of saxing that iy Budget does not retlect the spirit of the new times. The
dast criticism was, I think, summed up by one Honourable Member % ho said that
Ty Budget is like the old wife in a new sari. Well, Madam, I cousider that as
the greatest coruplimen® paid to me. If is as one grows in years that one péalises
the vinde of an old wife; 1 have renched « stage i my lite when T prefer fﬁ.otd
Wit to the new ‘butterfles’, and naturally T am very pleased when the old wife
-appears in a new sari.

Dr. B. Pattabhi Sitaramayya (Madras: General): Madam, I rise on a point
of order. Is this all in order, all this reference to minrringe and wives?

. The Honourable Shri R. K. Shanmukham Chetty: Madwin, sinee the
Honouruble the Lady Member proposed even a matrimon‘al tax and a birth tax,
I think it is perfectly in order to refer to the relationship between a man and
his wife. -

Well. in framing my Budget proposals it was never my intention to please
the capitalists. I cannot claim that I have given any direct relief to the poor
anan.  The one and the only objective that I kept in view is the need for laying
the financial and economic foundation of our country, in the very first year of
its existence, on absolutely sound and impregnable basis. I confess that in
matters financ’al and economic I am extremely conservative. The experience
<of other countries in the world has demonstrated beyond measure the prudence
of being conservative in matters relating to financial and economic policy.

My first task was to restore in the country the confidence that had been
shaken. In searching for the methods to bring about a restoration of con-
fidence, naturally I had to build on the existing structure. I was not plan-
ning an economy to fulfil the ideclogy that would come into fruition after
twenty years. When I make this observation, I do not want Honourable Mem-
bers to go away with the idea that I am unct myself influenced by these new
ideologies ; in fact I would be the last person to advocate a static policy in our
wconomic and financial relations—I am all for dynamic Ppolicies, dynamic action.
But then when you are out to reform your whole social and economic structure
on a new pattern, unless you believe in a sudden revolutiog tlu_;t can be brogght
sbout overnight, the way in which you handle the situation in the transition
period would really determine the success or the failure of your ideology. I
vield to none in the desire to see established in our country a real democratic
soc'alistic Republic. On a previous occasion I told the ouse ‘what my own
conception of a socialistic economy is: socialistic economy is judged by the
ends achieved by policy, and not necessarily by the means adopted to achieve
that end. Tf by a socialistic economy is meant an economy n which poverty,
hunger and disesse will not exist, an economy in_which every .honest man
<hall be given an honest piece of work, an economy in which undue accumula-
tion 6f wealth is not allowed in the hands of a few‘mdtnduals:, then, Madar_n,
T am all for a socialistic economy. If in the pursuit of that ideal and for its
fulfilment we find it necessary fo have under State control and ownership the
menns of production and distribution. let us by all means have it. [But what
*T would ask Honourable Members to remember is this: merely to take under
‘State ownership the means of production will fiob by itself bring about &
gocialisé order.
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4An Honourable Mem™er: You are right there. i
The Honourable Shri 3. K. Shanmukham Chetty:
sake that'we make up our minds straightaway to take
means of production within the course of the next twel
understand that Honourable Menibers expect by that process to see nt the end
of twelve months an India tree from hunger, poverty and disease, in which
there will be no inequalities of wealth? No. Assume for g moment that you
are prepared to apply the surgeon’s knife to the capitalist economy of our
country in the most merciless manner that you confiscate 90 per eent. of the
wealth of every rich man, would thut bring about an equitable distribution of
wealth, ®duld that remove poverty, hunger and disease? N
+ Some Honourable Members: No, 110,
S Frof. N. G. Ranga: No source sugested that,
The Honourable Shri R. K. Shanmukham Chett

¥: 1 know I'rof Liauga
will agree with me in this matter, that ig why 1 make so bold to suy these
th ngs.

Assume for argument’s
under State control all
ve months; am I te

Madam, the days of real capitalistic economy are re
The essence of the capitalistic economy was free exploi
or a group of persons, on u purely competitive basis, w
mum interference from the State. Today,
vivilized country, can ever advocate that
difference is not so much between tle
but a difference based upon whether L
an uncontrolled economy.

1f, therefore, we are to bring about a safe transition from the existing state
of our economy into one which we all desire, then in the intervening process
our main objective must be to create and create more of productive wealth in
the eountry so that when the appropriate time comes that wealth can be
equitably distributed. After all, the wealth of a country is in its products,
not in the curreney notes that circulate. No difference will be made in the
wealth of our country, for instance, if I recalled all th

€ currency notes and
added one zero to each of the denominations of the eurrency notes.

ally over in the world.
tation by an individual
ith the least and mini.
no country that can call itself g
system of economy. Today the
cupitalistic and the socialist'c economy,
our economy is a controlled economy or

Everyone who has got a one rupee note can feel
rupee note and s man who has got a hundred Tupee not
got a thousand rupee note, but that will not increase
try.  After all, it is wealth that is to be distributed
currency. And that is what some of the leaders of
India are not realisng. When they want more and
and in allowances, they are not really getting for the labourers anything of a
tangible and real wealth, for, after all, it is the value of .the currency that we
give to the labourer that counts and determines his standard of life. I had
therefore, *Madam, in making my Budget pr

roposals to keep prominently in
mind the dev'ces that are nhecessary to encourage, within the framework of
our present economy, an inerease in the volume of production, so that the

distributable coups may increase and thereby result in the increase of the value
of the currency held by the poor man. Now, if that theme of mine is accepted,
then it follows that everything that is necessary to @ive an incentive to increased
enterprise must be provided for in my Budget proposals.

that he has got a ten
e can feel that he has
he wealth of the coun-
imongst people and not
the labour movement in
more incresse in wages

»

Madam, one Honourable friend said that T was only fattening the cattle, so
that T might slaughter it for ny table. Well, that was not a correct metaphor.
1 was feeding my cow so that it might give me more milk. I have not the
slightest intention of n!a.ughtering that cow™at all. There is no *doubt af all
that a great deal of dahage was done to our economy by the sproposals con-,

tained in the laib year's Budget. Considered merely in terms of money;» prén
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bably, the burden imposed wpon industry was nob very great, but the psycholo-
gical reaction of those proposals in the field of industry was something devastat-
ing. T had to do something to restore the psychology of confidence. After all,
what is the relief that 1 have given in super-tax? On page 65 of the Expla-
natory Memorandum circuluted with the Budget papers, Honourable Members
will find a table showing the effect of my super:tax proposals «s compared {with
the super-tax proposals of the last year's Budget. Right up to Re. 30,000
incoine, there is no change. T have not given any relief. A man whovearns
Rs. 30,000 a year earned incowe in the last budget would be paying  Re. 6,000
tax, and he wvould be paying exactly the same tax under my-Budgét? If you
come to a man who earns Rs. 50,000, while he had to pay Rs. 16,156 before I
would be asking him to pay Rs. 15,375, In other words, while the tax in.the
last year's budget represented 323 per cent. of his income, under my h]]:]:@m.
the tax will be 80.8 per cent. of his income. Go even to the verv rich man--
& man who earns Rs. 10 lakhs a month. Under the last vear’s Budget, he
would have had to pay 82 per cent. of his income .as tax, while under my
budget he will iave to pay 91°8 per cent. Madame, 1 o not want Honourable
Members, therefore, to go away with the impression that [ have heen verv
extravagant in giving relief in the super-tax field.

But T do not want the capitalists to catch hold of what T say today and then
complain that 1 have not given them any velief. In fact, I must express my
surprise at the way in which the share inarkeb vencted to my budget.  Aetually,
the share market in Bombay and in Calcutta recorded a fall.

Prof. N. G. Ranga: | think it was mspired.

Shri M. Ananthasayanam Ayyangar: ‘'eyv expected more.

The Honourable Shri R. E. Shanmukham Chetty: | do notr know, Madau,
whut exactly was the reason for this. They probubly expected a good- deal
and pushed up the prices in the previous week and the fall was a  natural
reaction - to that uwhealthy bullish teadency. Sometimes, I wonder  whether
this is an attempt on the part of the investors really to blackmail me.

Shri M, Ananthasayanam Ayyangar: You huave learnt it ton late,

The Honourable Shri R. K. Shanmukham OChetty: 13ut they will find to
their cost that, however late the learning may come to me, they cannot easily
eheat wme. If the business world expected my taxation proposals to be so
extravagantly altered, then 1 would say that they do not deserve any sympathy.
In fact, I think we should give a warning. After all, T shall judge the effect
of the relief in taxation that T have given by increase in production and by
+he increase in the collect'on of taxes. If at the end of the vear I do not find
these two hopes realised and I am still here, T would have to revise my atti-
tude to this question of relief to the industry. )

‘Madam, I claim that though in the field of super-tax the relief that 1 have "™
given is not very substantial my scheme for taxation for companies is one that
must really help investors, that must really permit the ploughing back of
money into industry. There I was a little more liberal because in those pro-
posals 1 was giving relief not to the few rich investors but to the vast multi-
aude of the small or the middle-class investors in our industry. When we
think of our industrinl structure, we should not get away with the idea that
the inveftor necessarily means a very rich plutocrat. Tf you analyse the lst
of sharcholders of a number of Companies, you will find that probably nob less
than 70 or 75 per cent. of the shareholders can really be classified as the
*“‘middle-class’’ people. ~After all, it is the middle-class that is the backbone
nok of our social structure, “bub of our economic structure. My honour-
Nem My. Sondhi very rightly pleasded for some measure of relief to the
‘midde-class people. Well, T thought about it myeelf in the Budget, but-then
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it struck me that after all I must give an opportunity for the House to take
some crecdit for giving reliei to somebody. 1 would therefore be prepared in the
Belect Committee to consider very sympathetically any proposal that will give
relief to the lower m.ddle-class.

My Honourable friend Mr. Ananthasaysnam Ayyangar wanted that we
should now prepare our Budgets for a period of years and he suggested five
years. ln fact, L have been for a long time o believer in that theory of Budget-
ing and when [ was preparning my Budget I visuaused in my own mund the
poss.ble developments in our own country and in the world for the w.xt five
yenrs, <but seeing the phbenomenal and the catastrophic changes that occur .n
the economy of the world from day to day I thought there was no use in look-
ing even sodlar ahead. I therefore had in my mind a period of three years. In
fact, Madam, though I have not expressed it in so many words m my budget,
speech, my object wus really based on that conception, Jn fact 1 gave tne House
a glihpse of what the budget might be in the year 1949-50 and I expect that the
pieture that I have made in my own mind can be reslized even in 1950-51 snd
it is because I was preparing for a period of three years that 1 adopted the
rather unorthodox method of taking the credit of revenue the 10 crores of
rupees wh ch stood in deposit account as the advance payment of taxes. Now
if this source of revenue was available to me only during this -year, then I
would not have rest content with balancing my budget merely by the adjust -
ment of account in this respect. But I may usssure Honourable Members that
this process will go on for the next three years. We bhave got in deposit
approximately 50 crores of rupees on this account. If I wanted really to be a
juggler as Honourable Members represent me to be, I could have taken all these
B0 crores and proclaimed a huge surplus budget, but that would be wrong.
What we propose to do is this: that spread over the next three years wu wll
bring directly into the revenues the amounts paid as advance taxes by way of
Corporation Tax and Income-tax. This year we have selacted the Corporation
Tax. Next year we would probably select a few circies of Income-tax and
bring approximately the same amount into sccount and a similar nroc-dure
will be followed in 1950-51, so that so far as that item of revenue is concerned,
you may take it that it is available for our budget for the next three years.
Even though I adopted this rather unorthodox procedure, because oi the
special circumstances of the case, I have heen more than conservat've and
over-anxious in other respects. Honoursble Members rightly asked me in the
course of the discussion whether I have taken any credit on the revenue side
to the customs duties that will be realized on account of Pakistan being declared
a fore'gn territory. I have not taken anything into account. For one thing
at the time when I was framing my budget proposals and making my revenue
estimates we were not yet clear in our minds as to what will be the outcome
of the discussions that were proceeding between our own representatives and
the Pakistan representatives; and apart from that, I thought that in view of
the various uneertain factors that might st any moment upset all your cal-
salations regarding revenue and expenditure, prudence required to kren “his
hidden reserve. It is very difficult to make a very accurate estimate of what
will be our receipts by way of customs duties on goods going into Pakistan or
coming from Pakistan. In fact, the Central Board of Revenue is now working
on this problem. On the 1st of March, we have already posted our customs
officials on.the front'ers. The preliminary estimate that we have made is that
it would be of the order of 9 to 10 crores of rupees per vear. The House will,
therefore, realize that even though there might be an upsetting of the revenue
snd the expenditure estimates during the coming yesr, you have got this
gource which w'll go mare than to balance our estimates and result as, T hope,
in & really surplus budget when we close our accounts. I have, therefore,
Madam, kept very prominently in mind thesproblem of our budgetary positign
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for a pariod of three years beginning fiom 19¢8-40 and I would suggest thab it
this changing world it is @ long-enough period to be taken.into account. :
_There are various other factors which ought to result in considerable savings
on our expenditure side. - Now I have provided for 19 crores of rupees on
sccount of subsidies on the imported foodgrans. This subsidy is the d.fference
between the price that we pay abroad for our foodgrains and the price .at which
we sell them here and also the procurement bonus that we give to the Provin-
cial Governments. Honourable Members will be glad to know that there is
now every hope of a very substantisl reduction in the prices that we may be
called upon to pay for foodgrains in future. - .
' Pandit Lakehmj Kants -Maitra: Have prices gone down or you expeot. less
import ? . - -

The Homourable Shri R. K. Shanmukham Chetty: I am coming to that,
Already during the last 2 weeks there has beén a remarkable fall in commodity
prices n the Chicago grain market. Whether this is a temporary feature or
the precursor of events to come, it is too early to say.” But whatever might be,
the case our delegates are now taking part in an International Wheat Confer-
ence. Now in that Conference we are arranging for an sdvance contract for
~the purchase of 750,000 tons of wheat 8t prices, the ceiling and the floor of
which are fixed. The ceiling price will be about $2 and odd per bushél and
the floor price will be $1 and odd, whereas ihe price that we have paid for our
latest purchase of Australian wheat is $8 and odd per bushel. Fortunately for
us, we have inserted a clause in our wheat agreement with Australia thaf if
there is & reduction from $8 as & result of this International Wheat Conference,
the Australian Government will give us the benefit of that reduction. If,
thierefére, this Food Conference poes:through ax we expect it would, even then'
on' thé wheat contract that we have made with Austiulid, we would save 1/3pd
in the price. If, therefore, this tendency is in evidence during the next three
years, there would be a very substantial saving under the item ‘'Subsidy an
imported foodgrains.’* Assuming that we import the same quantity, merely
on price we ought to-be able to save at least 7 or 8 crores of rupees. That is &
very satisfactory feature. In my budget speech I referred also” to another
item, the 10 crores of rupees that we have provided for relief and rehabilita-
tion. I think, Madam, unless something again goes radically wrong, we may
reasonably expect a considerable falling off under this item of expendture and
in the next and the following year. ~ Bo, taking all these factors into considera-
tion, I feel that we can look to the immediste future, at any rate, in a spirit of
real confidence. But in. considering the deficit this year, T do not want that
I should be carried away by this exuberance of optimism regarding our posi-
tion for the next three years. Tt is in a period of inflationary tendency that
every attempt should be made to balance the budget and if yossible to produce
s surplus. I was therefore very anxious that somehow or other T must balanee

the budget, and with that object in view T searched for new fields¥of taxation.’

T wish'I had & discussion with the lady member on thet si'e before T framed
my proposals because I might then have seriously considered the possibility of
a death duty and a birth duty. Whether uIti.mnt»elg T would have decided upon
& marriage tax or a bachelor tax I could not say; but if I wanted that at least
gome members of the Cabinet must feel the weight and burden of taxation, I
would have chosen a bachelor tax! Madam, I was very anxious in my search
for new fields of taxation to ensure as far as possible that I did not affect the
life of fhe poor. man. Now T come to the second point of eriticism of my
budget, namely, -that my budget does not give any relief to the poor, man’ I
have never believed in' the practice of . playing to the gallery (An honourable
slember: “‘There is o gallery’’.) YTam now playing bo_-the dress cirele-and not to
the: gallery. (I yield to none in my anxiety to better the lot of the poor man.

1
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But let mo tell this frankly on the floor of this House that if you “ate searchmg
the Central Budget for retiefs to the poor man by taxation you will b¢ searcid

‘m van.. Bpeciady after the removal of the salt tax there is very' littls mdﬁ
in the Geutral Budget by way of taxation which you can reduoe aind grﬁ
effectave Yelief to the poor man.

Some Honourable ‘Members: What about mat-ches. kewsene. t«yres? ) 3

The Honourable Shri R. K. Shanmukham Ohetty: The real evective helﬁ
and relief to the goor man is to be given not by trying to tamper with thos
excise duties but creating avenues of fruitful employment to our peopie ¢
fru tfmly sources.of income. And from that criterion I claim that I have ‘morg
than o or the poor man and the common msan. A great deal has beed
said about the match duty. 1 shall explain probably in greater detail at thy
appgopriate time how this restoration of the duty to its old level will not really
incregse the price of match-boxes. As & matter of fac today Wwe have got i \5
difierent kinds of match-boxes—those containing 40," 30, 60 and B0 sticks. "No!

T ask, when even ‘ntelligent educated people go and huy a iiteh-Yox for half
an anns, do they take care to see whether it contains U or 50 sticks ? "Uhs resy
of this system is that the manufacturer, the wholesaler and ‘the retailér ‘simply;
cheat the consumer. Wher B8ir Archibald Rowlands’ reduceﬂ the_ ﬂuﬁy K]
50’s from Rs. 2-8 to Rs. 1-12 he expected a reduction in price. “As a maf
of fact there was no reduction in price; it was exactly the samis. And wheni
did' the 12 annas go? The exchequer lost and the manufacturer and the: 4rdder
ganed. I simply wanted to restore that position; und if the: price was. es-*
gitered when there was a reduction of duty 1 claim that there is no justiticationf
» for the manufacturer to increase the -price when 1 vestore the-duty s As.e
matter of fact I have had my advisers to inquire in the baser:and: find ‘ocus-i#
there has been any increase in the price of mateh-boxes sinec the lst Mareh;l
a.nd I was glad to note that t.hema was no increase.

"An Honourable. Mémber: In Bombay there has been. 2 [T el naa

The Homourable Shri BR. K. Shanmukham Chetty: Well, Bombay is. a
special place. In any ecase 1 may assure Honourable \[embers that all steps
will be taken and control of price imposed, if necessary, to see and to’ énsura
that this alteration in duty does not result in any increase in pnoe I ssﬂ'
that the real relief to the poor man should be searched in my capital
I have provided no less than 165} crores of rupees in my capital budget for ou.l'
various programmes of development for the mnext vear. Honourablé' Mem:'
bers seem to have suggested, or made a grievance of it, that they dp’ not ﬂna
any provision made for the relief of Harijans. These are flelai exclusively
reserved for the provinces; it is through the provinces that we expect all’ thes?
consfructive schemes to be put forth for the relief of the Harijans or the relief
of the rural classes. I am not a believer in blindly providing lump sums of
one crore and five crores for a particular purpose; you take it from me that the
amount will go by the drain. We are providing for a free grant of 30 erores of
gupees to the provinces; and if the provinces are to utilise the whole of that
,amount they have to spend another 80 crores. And with 60. crores for deve-
‘lopmental purposes the provinces can do a great deal in this direction. 1
would invite Honourable Members to devote, in their study of the budget, a
little more attention to the capital budget.

Pandit "Lakshmi xanta Maitra: We get no information and no details; the
Explanatory Memorandum covers only 20 pages.
Mr, Chairman: The Finance Minister-need not be interrupted.
The Hononrable Shri R. K. Shanmukham Chetty: There is a great deal of
information given in the Explanatory Memormdum supplied with the Budget
papers. »

3
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The centre can ouly provide funds i ands
Mo | € n the h inces
m :ilhe&e t‘::h;m_as of amelioration of the ordnw.rydmpar:“ i Itomt;u:r{mhr-
e - e ] ‘ - e
é{ l;hl; i, thy ma;;ci ﬁ;m::::r ‘?;l rthelfgmjml ;Jovemment is like t.n: ksepet
voir is ke . . . 18 hs function to see that ihe reser-
bt pge o e e ool e
season,
WPf:elgl?e:; Andthwhen once 1 open those slt:;::el:?flr lent.ex:l?vaat‘;f i?f-o tg:.
Ghml_ pect the provinc al Gove ke i y ili
g.e wa.ter:‘ of the channel and to inigam;:t:i’eltife t;.rltl'llfa: gé:ﬁ;t%:ls:hemteﬁgilse
notion of the Kinance Minister of the Central G ' ance
Ministers of the provincial Governments, § o overnment snd the Funanoe
18%ers O : . Honourable Memb
—1 ‘think it was Mr. Krishnam f— ther el su{ggcs_ﬁed
between the work of the Fiﬁan::hﬁilnistthe:toih:;z %e?t}rdalbf}:\m s
Pinance Ministers of the provinces. 1 welcome fhe suggestion; inmf ar;d ;he .
hps'baen my _teeliu.g for Yome time. I think we shou.d now start’. a rift-i"; s;
baving perodical conferences with sll the provincial Finance Minisbel;s‘ m:d 't:'.)o
¥ave one master conference about & month or two before the pmvinciallbud ets
4re presented, so that the provinces might know exactly where they st dgi
the coming year and the centre also may know what exuctly will %e :Lle d(;l-'
ga:gs that will be made on its resources. 1 hope Lu inaugurate this practice
- Varigus obhe;‘ ius;geptioiu have been made which I certainly will take into
on. For example, & suggestion was made that houl
tex rosegrch department in our Finance Ministry. Yes, we :;:mid nl:o ll‘;‘::a :
.mopatary reseersh siotion. In the field of finance and economics also the
work dons by research scholars in mogdérs days is something very valuable. 1
know by personal experence and contagh the great“ork done by the monetary
meafg“smno; the ;Initedths;atﬁ; Treasury at Washington; 1 myself have
geen . 1 am hoping that before long we woyld set up i
Ministry these two research sections. "8 e ® P in tho Finance
} Be{m I gonclude J would just like to say that in the context of the new
ﬁfﬁtuhon that might come into existence within the next year or two it
1d be our sacred duty to hand over to our successors a finaneial and
&jminiatrative structure with the help of which they can really launch forth
@reat snd bifious programmes of expansion and development. It is our
sacred duty to conserve the resources that we have got and during the transi.
tion period to utilise those ‘resources wisely and effectively and cautiously.
$pd I look upon my own duty as the custodian of the finances of this country
as that of one who is charged with the sacred duty of taking good eare of &
E’ - delicate mechunism during a transitional and o d'ffieult period. -And
&% if when T hand over the reins of office to my suecessor, 1 ean fecl that
{ have handed over to him & mechanism of a more perfect and more enduring
charaoter then I feel that I would have done my duty to my ecountry.
3 ¥

" ffhe Assembly then adiourmed till a Quorter to Eleven of ths, Clock om
Friday, the Hth March 1948. -
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